
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NE\ry DELHI

ORIGINAL APPLICATION NO. 3921 2023

F:IN THE M

Prasoon Pant & Ors

Union of India & Ors.

Vs.

INDEX
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1

2

3

Sr.
No.

Reply to the Original Application by and on

behalf of the Respondent No. 36 Solitary
Infrahornes VVIP Homes.

ANNEXURE A-1

Copy of the Letter dated 06/0L/2O16 by State

level Environment lmpact Assessment Authority,

Directorate of Environment U.P. for

environment clearance for Group Housing

Project of the Applicant,

ANNEXURE 4.2

Copy of the Letter dated 22/5/2OI8 by Ministry

of Water Resources , RD & GR to the Applicant

regarding NOC of extraction of Ground Water.
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4 ANNEXURE A.3

Copy of the Application No. 2I_4 / 21,72 / Un ¡,NF/2OI7 for ground water clearance permissíon
by the Applicant for Residential Apartment.

AN NEXURE A-4

ANNEXURE A-5

Copy of the letter dated 1,5/7/2OIg granting
consent to establish New Unít / expansi on /diversificatíon under the provisions of Water(Prevention and Control of pollution) Act, 1g74.

Copy of the permíssion/consent 
dated31/12/201,9 under Section 25/26 of the Water(Prevention and Control of pollution) Act, 1,974along with Annexures, granted by the U.p.Pollution Control Board to the Applicant.

ANNEXURE A.6

Copy of the poínt wise Compliance by theApplicant addressed to the Chief Environmental
Officer C-1, U.p. pollution Control Board.

ANNEXURE A.7

Copy of the point wise Compliance by theApplicant addressed to the Chief Environmental
Officer C-1., U.p. pollution Control Board,
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ANNEXURE A-8

Copy of the permission/consent dated

31./t2/2OI9 under Section 2L/22 of the Air

(Prevention and Control of Pollution) Act, L98L

(as Amended) granted by the U.P. Pollution

Control Board to the Applicant.

ANNEXURE 4.9

Copy of the Consent Order dated 31'lt2l20t9 bV

the U.P: Pollution Control Board under Section

25/26 of the water (Prevention and Control of

Pollution) Act, \974 having validity period from

6/6/2}tg to 6/612023 under Section 25/26 of

the Water (Prevention and Control of Pollution)

Act, t974 granted by the U.P. Pollution Control

Board to the Applicant.

ANN EXU A-10

Cop.y of the point wise Compliance by the

Applicant addressed to the Chief Environmental

Officei C-l-, U.P. Pollution Control Board.

ANN A-11

Copy of the point wise Compliance Report of

queries by the Applicant with certificate.

ANNEXURE A.I2

Copy of-the letter dated

the Competent Authority

Management Authority,

regard to non action on

NOCs.

2213/2021, issued by

State Ground Water

Uttar Pradesh with

the Applications for
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18.

t6

t7

l5

t4 ANNEXURE A-13

Copy of the point wise Compliance Report dated
June 2O22 along wíth Test Reports submitted by
the Applicant addressed to the Chief
Environmental Officer C-1, U.p. pollution Control
Board.

ANNEXU RE L4

Copy of the letter dated 8/4/2022 by the
Applicant to the Greater Noida lndustrial
Development Authority.

AN A-15

Copy of the Test Certificate by Noida Testing
Laboratories issued on 2O/S/2022 regarding
sampling and analysis data of the Applicant Unit.

ANNEXURE A.16

Copy of the Test Certificate by Noida Testing
Laboratories issued on 1,9/06/2022 regarding
sampling and analysis data of the Applicant Unit.

ANNEXURE A-!7

Copy of the letter dated 1,9/7/2022 regarding
environmental compliance report by the
Applicant to the Directorate of Environment Up.
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20
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22

23

ANNEXURE 4.18

Copy of the letter dated I9l7/2022 regarding

environmental compliance report and

Certificate by the Applicant to the Directorate of

Environment UP.

ANNEXURE 4.19

Copy of the point wise Compliance Report dated

17/09/2022 of queríes by the Applicant with

certificate to the U.P. Pollution Control Board.

ANN A-20

Copy of the letter dated t/I0/2022 by the U.P.

Pollution Control Board to the Applícant.

A-2L

Copy of the letter dated 1"5/1012022 by the

Applicant to the U.P. Pollutioh Control Board for

adjustment of Application Fee of Rs. Two Lac

only against Air and Water Consent and for
grant of consent validity.

ANNEXURE A-22

Copy of the Office order dated 30/1.1./2022

bearing No. 1073/NGT-5412022 by District

Magistrate, Gautam Budh Nagar with regard to

constitution of the Joint Committee in

accordance with Order dated 1'5.1'1.2022 passed

by National Green Tribunal in O.A. No.392/2O22

titled as Prasoon Pant & Anr.Vs. Union of lndia

& Ors.
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26.

25.

24 ANN EXURE A-23

Copy of the Office Order dated 5/1,2/2022
bearing No. 1098/NGT _54/2022 by U.p.
Pollution Control Board to the Applicant for
depositing compensation equar to at reast 0.5 %
of the Project Cost and for coercive measures by
respective Dístrict Magistrates pursuant to the
Order dated 15.1,1,.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr.Vs. Union of lndia & Ors.

ANNEXURE A.24

Copy of the Office Order dated 5/1,2/2022
bearing No. 1099/NGT_54/2022 by U.p.
Pollution Controt Board to the Applicant for
depositing compensation equar to at reast 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 1.5.1"1.2022 passed by National
Green Tribunal in O.A. No. 392/2022 tirled as
Prasoon Pant & Anr.Vs. Union of lndia & Ors.

A EX E

Copy of the Office Order dated 5/1.2/2022
bearing No. 1100/NGT _54/2022 by U.p.
Pollution Control Board to the Applicant for
depositing compensation equar to at reast 0.5 %
of the Project Cost and for coercive measures by
respective District Magisüates pursuant to the
Order dated 1.5.1"1".2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr.Vs. Union of lndia & Ors,
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28.

29

ANNEXURE A.26

Copy of the office order dated 5h2/2022

bearing No. LL01/NGT -54/2022 by U.P.

Pollution Control Board to the Applicant for

depositing compensation equal to at least 0.5 %

of the Project Cost and for coercive measures by

respective District Magistrates pursuant to the

Order dated 15.tI.2022 passed by National

Green Tribunal in O.A. No. 39212022 titled as

Prasoon Pant & Anr.Vs. Union of lndia & Ors.

ANNEXURE,4.27

Copy of the Office Order dated 5/12/2022

bearing No. LL02INGT-54/2022 by U.P.

Pollution Control Board to the Applicant for

depositing compensation equal to at least 0.5 %

of the Project Cost and for coercive measures by

respective District Magistrates pursuant to the

Order dated L5.I1.2022 passed by National

Green Tribunal in O.A. No. 392/2022 titled as

Prasoon Pant & Anr.Vs. Union of lndia & Ors.

ANNEXURE A-28

Copy of the Office Order dated 5/t2/2022

bearing No. 1L03/NGT-5412022 by U.P.

Pollution Control Board to the Applicant for

depositing compensation equal to at least 0.5 %

of the Project Cost and for coercive measures by

respective District Magistrates pursuant to the

Order dated 'J.5.1,1,.2022 passed by National

Green Tribunal in O.A. No. 39212022 titled as

Prasoon Pant & Anr.Vs. Union of lndia & Ors.
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32.
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30. ANNEXURE A.29

Copy of the Office Order dated 5/1,2/2022
bearíng No. 1j.04lNGT -54/2022 by U.p.
Pollution Control Board to the Appticant for
depositing compensation equat to at teast 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated L5.L1,.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr.Vs. Union of lndia & Ors.

ANN EXURE A-30

CoBy of the Office Order dated 5/12/2022
bearing No. j. 1.O5/NGT _54/2022 by U,p.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 1,5.1,1.2022 passed by National
Green Tribunal in O.A. No: 392/2022 titled as
Prasoon Pant & Anr.Vs. Union of lndia & Ors.

ANNEXU eE A-31

Copy of the Office Order dated 5/1.2/2022
bearing No. 1106/NGT _54/2022 by U.p.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.1,j,.2O22 passed by National
Green Tríbunal in O.A. No. 392/2022 titled as
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33

34

35

Prasoon Pant & Anr.Vs. Union of lndia & Ors

ANNEXURE 4.32

Copy of the Office Order dated 5/1,2/2022

bearing No. L107INGT-54/2022 by U.P.

Pollution Control Board to the Applicant for

depositing compensation equal to at least 0.5 %

of the Project Cost and for coercive measures by

respective District Magistrates pursuant to the

Order dated t5.1.I.2022 passed by National

Green Tribunal in O.A. No. 392/2022 titled as

Prasoon Pant & Anr.Vs. Union of lndia & Ors.

ANNEXURE A-33

Copy of the Office Order dated 5/12/2022

bearing No. 110S/NGT-54/2022 by U.P.

Pollution Control Board to the Applicant for

depositing compensation equal to at least 0.5 %

of the Project Cost and for coercive measures by

respective District Magistrates pursuant to the

Order .dated 15.f..2O22 passed by National

Green Tribunal in O.A. No. 392/2022 titled as

Prasoon Pant & Anr.Vs. Union of lndia & Ors.

ANNEXURE A-34

Copy of the Office Order dated 5/12/2022

bearing No. 1109/NGT-54/2022 by U.P.

Pollution Control Board to the Applicant for

depositing.compensation equal to at least 0.5 %

of the Project Cost and for coercive measures by

respective District Magistrates pursuant to the

Order dated 15.I1.2022 passed by National

Green Tribunal in O.A. No. 392/2022 titled as

Prasoon Pant & Anr. Vs. Union of lndia & Ors.
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38

37

36 ANNEXURE A.35

Copy of the Office Order dated
bearing No. 1110/NGT _54/2022

s/L2/2022

by U.p.
Pollution Control Board to the Applicant for
depositing compensation equar to at reast 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.1,1,.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon pant & Anr,Vs. Union of lndia & Ors.

ANN EXU RE A-36

Copy of the Office Order dated 5/1.2/2022
bearing No. 1j. 1.1/NGT -5'4/2022 by U.p.
Pollution Control Board to the Applicant for
depositing compensation equar to at reast 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated IS.LI.2O22 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon pant & Anr.Vs. Union of lndia & Ors.

ANNEXURE A-37

Copy of the Office Order dated S/I2/2022
bearing No. 1j.12lNGT _54/2022 by U.p.
Pollution Control Board to the Applicant for
depositing compensation equar to at reast 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 1.5.1.L2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr.Vs. Union of lndia & Ors.
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39.

40

4l

ANNEXURE A-38

Copy of the Office Order dated 5/1.2/2022

bearing No. 1L13/NGT-54/2022 by U.P.

Pollution Control Board to the Applicant for

depositing compensation equal to at least 0.5 %

of the Project Cost and for coercive measures by

respective District Magistrates pursuant to the

Order dated 1.5.1t.2022 passed by National

Green Tribunal in O.A. No. 39212022 titled as

Prasoon Pant & Anr.Vs. Union of lndia & Ors.

ANNEXURE A-39

Copy of the Office Order dated 5/1.2/2022

bearing No. 1114INGT-54/2022 by U.P.

Pollution Control Board to the Applicant for

depositing compensation equal to at least 0.5 %

of the Project Cost and for coercive measures by

respective District Magistrates pursuant to the

Order dated t5.Lt.2O22 passed by National

Green Tribunal in O.A. No. 392/2022 titled as

Prasoon Pant & Anr.Vs. Union of lndia & Ors.

ANNEXU A-40

Copy of the Office Order dated 5/L2/2o22

bearing No. 1115/NGT-54/2022 by U.P.

Pollution Control Board to the Applicant for

depositing compensation equal to at least 0.5 %

of the Project Cost and for coercive measures by

respective District Magistrates pursuant to the

Order dated 1.5.11".2022 passed by National

Green Tribunal in O.A. No. 392/2022 titled as

Prasoon Pant & Anr.Vs. Union of lndia & Ors.
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42

44

ANN EXURE A-41

Copy of the Offíce Order dated
bearing No. 1116/NGT _54/2022

s/L2/2022
by U.p.

Pollution Control Board to the Applicant for
depositing compensation equar to at teast 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 1,5.LL.2O22 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon pant & Anr. Vs. Uníon of lndia & Ors.

ANNEXURE A.42

Copy of the Office Order dated 5/1,2/2022
bearing No. 1.tI7/NGT_54/2022 by U.p.
Pollution Control Board to the Applicant for
depositing compensation equar to at reast o.s %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.n,.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon pant & Anr. Vs. Union of lndia & Ors.

ANN EXUR E A-43

Copy of the Office Order dated 5/12/2022
bearing No. 1118/NGT _54/2022 by U.p.
Pollution Control Board to the Applicant for
depositing compensation equar to at reast o.s %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 1,5.1.1..2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Uníon of lndia & Ors.
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45

46

47

ANNEXURE 4.44

Copy of the Office Order dated 5/t212O22

bearing No. LL19/NGT-54/2022 by U.P.

Pollution 'Control Board to the Applicant for

depositing compensation equal to at least 0.5 %

of the Project Cost and for coercíve measures by

respective District Magistrates pursuant to the

Order dated 1.5.L1'.2022 passed by National

Green Tribunal in O.A. No. 39212022 titled as

Prasoon Pant & Anr. Vs. Union of lndia & Ors.

ANNEXURE 4.45

Copy of the Office Order dated 5/1'2/2022

bearing No.' LL20/NGT-54/2022 by U.P.

Pollution Control Board to the Applicant for

depositing compensation equal to at least O.5 %

of the Project Cost and for coercive measures by

respective District Magistrates pursuant to the

Order dated 1"5.t1..2022 passed by National

Green Tribunal in O.A. No. 392/2022 titled as

Prasoon Pant & Anr. Vs. Union of lndia il Ors.

ANNEXURE A-46

Copy of the Office order dated 5/L2/2o22

bearing No. L121/NGT-54/2022 by U.P.

Pollution Control Board to the Applicant for

depositing compensation equal to at least O.5 %

of the Project Cost and for coercive measures by

respective District Magistrates pursuant to the

Order dated I5.tI.2022 passed by National

Green Tribunal in O.A. No. 392/2022 titled as

Prasoon Pant & Anr. Vs. Union of lndia & Ors.
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49

48 AN EXURE A-47

Copy of the Office Order dated S/I2/2022
bearing No. 1.122/NGT-54/2022 by U.p.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 1,5.t!.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of lndia & Ors.

ANNEXURE A-48

Copy of the Office Order dated 2Oh2/2022
bearing No. 1200/NGT-54/2022/1.2 by U.p.
Pollution Control Board to the Applicant for
depositing compensation equal to at least O.S %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 1,5.I1,.2O22 passed by Nationat
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of lndia & Ors.

ANNEXUR E A-49

Copy of the Office Order dated 20/1,2/2022
bearing No. 1200/NcT-54/2022/t3 by U.p.
Pollution Control Board to the Applicant for
depositing compensation equal to at least O.S %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 1,5.1.j..2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of lndia & Ors.
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52.

53.

ANNEXURE A.5O

Copy of the Office Order dated 2OlL2/2022

bearing No. 1200/NGT-54120221L4 by U.P.

Pollution Control Board to the' Applicant for

depositing compensation equal to at least 0.5 %

of the Project Cost and for coercive measures by

respective District Magistrates pursuant to the

Order dated t5.tL.2022 passed by National

Green Tríbunal in O.A. No. 39212022 titled as

Prasoon Pant & Anr. Vs. Union of lndia & Ors.

ANNEXURE 4.51

Copy of the Office Order dated 201L212022

bearing No. 1-200/NGT-541202211"5' by U.P.

Pollution Control Board to the Applicant for

depositing compensation equal to at least 0.5 %

of the Project Cost and for coercive measures by

respective District Magistrates pursuant to the

Order dated 1,5.1'1'.2022 passed by National

Green Tribunal in O.A. No. 39212022 titled as

Prasoon Pant & Anr. Vs. Union of lndia & Ors.

ANNEXURE A-52

Copy of the Office Order dated 201t2/2022

bearing No. 1200/NGT-54120221t6 by U.P.

Pollution Control Board to the Applicant for

depositing compensation equal to at least 0.5 %

of the Project Cost and for coercive measures by

respective District Magistrates pursuant to the

Order dated 1,5.1'1..2022 passed by Natíonal

Green Tribunal in O.A. No. 392/2022 titled as

Prasoon Pant & Anr. Vs. Union of lndia & Ors.
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57.

56.

55.

s4 ANNEXURE A-53

Copy of the Office Order dated 2O/j,2/2022
bearing No. 1200/NGT-54/2022/L7 by U.p.
Pollution Control Board to the Applicant for
depositíng compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 1,5.1.1..2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of lndia & Ors.

ANN EXURE

Copy of the Office Order dated 20/1"2/2022
bearing No. 1200/NGT -54/2022/1 by U.p.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.5 %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 15.1,I.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Uníon of lndia & Ors.

ANNEXURE 54A

Copy of the letter dated 22/12/2022 by the
Applicant to the UppCB

AN RE A.55

Copy of the Office Order dated 23/12/2022
bearing No. 1215INGT-54/2022 by U.p.
Pollution Control Board to the Applicant for
depositing compensation equal to at least 0.S %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the

snsle
Typewriter
1153
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Typewriter
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58

60

59

Order dated 1.5.II.2022 passed by National

Green Tribunal in O,A. No. 392/2022 titled as

Prasoon Pant & Anr. Vs. Union of lndia & Ors.

ANNEXURE 4.554

Copy of the Office Order dated 2311"212022

bearins No. 1214/NGT-54/2022 by U,P.

Pollution Control Board to the Applicant for

depositing compensation equal to at least 0.5 %

of the Project Cost and for coercive measures by

respective District Magistrates pursuant to the

Order dated 1'5.tL.2022 passed by National

Green Tribunal in O.A. No. 392/2022 titled as

Prasoon Pant & Anr. Vs. Union of lndia & Ors.

ANNEXURE 4.558

Copy of the letter dated 28/t2/2022 by the

Applicant requesting not to seal bore well.

ANNEX A-56

Copy of the Office Order dated 09/01'12023

bearing No. 1276/NGT-541202211 by U,P.

Pollution Control Board to the Applicant for

depositing compensation equal to at least 0.5 %

of the Project Cost and for coercive measures by

respective District Magistrates pursuant to the

Order dated 1,5.tL.2022 passed by National

Green Tribunal in O,A. No. 392/2022 titled as

Prasoon Pant & Anr. Vs. Union of lndia & Ors.

ANNEXURE A-57

Copy of the Office Order dated I910L12023

bearing No. 14L5/NGT-5412022 by U.P.

Pollution Control Board to the Applicant for

depositing compensation equal to at least 0.5 %

snsle
Typewriter
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Typewriter
1158-1167
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of the Project Cost and for coercíve measures by
respective District Magistrates pursuant to the
Order dated 1,5.1,1,.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as

Prasoon Pant & Anr. Vs. Union of lndia & Ors.

ANNEXURE A.58

Copy of the Letter dated 30/0I/2023 by the
Applicant to the U.P. Pollution Control
intimating compliance of conditions.

ANNEXUR 59

Copy of the Lab Report dated 3L/OL/2023
issued to the Applicant regarding inlet water by
Apex testing and Research Laboratory.

ANNEXURE A.60

Copy of the Lab Report dated 3L/OL/2023
issued to the Applicant regarding inlet water by
Apex testing and Research Laboratory.

ANNEXURE A-61

Copy of the Lab Report dated 3t/OL/2023
issued to the Applicant regarding outlet water
by Apex testing and Research Laboratory.

ANNEXURE A-62

Copy of the water bill / water charges cum
payment intimation dated 07/02/2023 issued

against the water connection of the Applicant.

ANNEXURE A-63

Copy of the Letter dated 07/02/2023 by Greater
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67

68

69

70.

Noída lndustrial Development Authority with

regard to Notice for water bill payment to the

Applicant.

ANNEXURE 4.64

Copy of the Letter dated 07/O2/2O23 by U.F.

Pollution Control Board to the Applicant.

A-65

Copy of the Office Order dated 09/0212023

bearing No. L553/NGT-54/2023 by U.P.

Pollution Control Board to the Applicant for

depositing compensation equal to at least 0.5 %

of the Project Cost and for coercive measures by

respective District Magistrates pursuant to the

Order dated 15.L1".2O22 passed by National

Green Tribunal in O.A. No. 392/2022 titled as

Prasoon Pant & Anr. Vs. Union of lndia & Ors.

ANNEXURE 4.66

Copy of the Office Order dated 09/02/2023

bearing No. L554/NGT-54/2023 by U.P.

Pollution Control Board to the Applicant for

depositing compensation equal to at least 0.5 %

of the Project Cost and for coercive measures by

respective District Magistrates pursuant to the

Order dated 15.1,1".2022 passed by National

Green Tribunal in O.A. No. 392/2022 titled as

Prasoon Pant & Anr. Vs. Union of lndia & Ors.

ANNEXURE 4.67

Copy of the Office Order dated 09/0212023

bearing No. 1555/NGT-54/2023 by U.P.

Pollution Control Board to the Applicant for

depositing compensation equal to at least 0.5 %

snsle
Typewriter
1174-1175

snsle
Typewriter
1176

snsle
Typewriter
1177

snsle
Typewriter
1178



73A

73

71

72

of the Project Cost and for coereive measures by
respective Djstrict Magistrates pursuant to the
Order dated 1,5.LI.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of lndia & Ors.

ANNEX UR E A.68

Copy of the Offíce Order dated 09/02/2023
bearing No. 1556/NGT -54/2023 by U,p.
Pollution Control Board to the Appticant for
depositing compensation equal to at least O.S %
of the Project Cost and for coercive measures by
respective Distríct Magistrates pursuant to the
Order dated 1,5.LI.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr, Vs. Union of lndia & Ors.

ANN EXURE

Copy of the Office Order dated 09/02/2023
bearing No. 1556/NGT -54/2023 by U.p.
Pollution Control Board to the Applicant for
depositíng compensation equal to at least O.S %
of the Project Cost and for coercive measures by
respective District Magistrates pursuant to the
Order dated 1.5.Lj,.2022 passed by National
Green Tribunal in O.A. No. 392/2022 titled as
Prasoon Pant & Anr. Vs. Union of lndia & Ors.

ANNEX EA.70

Copy of the six monthly Environmental
Compliance Report dated 1,3/2/2023 submitted
by the Applicant.

ANNEXURE A-71

Copy of the six monthly Environmental
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74.

75

76.

7l

78.

79

80

Compliance Report dated t3/2/2023 submítted

by the Applicant.

ANNEXURE 4.72

Copy of the letter dated 21'/02/2023 issued by

Greater Noida lndustrial Development Authority

(GNIDA) for payment of water bill.

ANNEXURE 4.73

Copy of the Lab Report dated 2210212023

issued to the Applicant regarding inlet water by

Apex testing and Research Laboratory.

ANNEXURE A-74

Copy of the Lab Report dated 22102/2023

issued to the Applicant regarding outlet water

by Apex testing and Research Laboratory.

ANNEXURE A-75

Copy of the Lab Report dated 21'/0312023

issued to the Applicant regarding outlet water

by Apex testing and Research Laboratory.

ANNEXURE A.76

Copy of the letter dated L7 /3/2023 issued by

U.P. Pollution Control Board regarding illegally

operating bore wells.

ANNEXURE A-77

Copy of the letter dated 24/3/2023 issued by

U.P. Pollution Control Board regarding illegally

operating bore wells.

ANNEXURE A-78

Copy of Gazette Notification issued by the U.P
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83

8r.

84
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Pollution Control Board vide its letter dated
3 / 4/ 2023 rega rding punishment.

ANNEX URE A-79

Copy of the letter dated 14/4/2023 written by
the Applicant to the U.p. pollution Control Board
regarding imposition of cost of Rs. 15 Lac
imposed on bore wells published in News
Papers.

ANNEXU RE A-80

Copy of the letter dated 1,g/4/2023 issued by
U.P. Pollution Control Board to Hydrologistic/
Nodal Officer regarding action against erring
Projects.

ANNEX E

Copy of the E-mail dated 1,g/4/2023 issued by
RO Greater Noida to U.p. pollution Control
Board regarding Order dated 1.5.1,I.2022.

ANNEXURE A.81A

Copy of the Lab Report dated 09/05/2023
issued to the Applicant regarding inlet water by
Apex testing and Research Laboratory.

ANNEXURE A-82

Copy of the letter dated L2/S/2023 Ref. No.
H93473/C-1lNGT-15 B/parya Shati/2023 issued
by U.P. Pollution Control Board imposing
interim/ floor level compensation of Rs. j..g5
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86

81

88.

89

9l

90.

Crore upon the Applicant as detailed at srl. 38

ANNEXURE 4.83

Copy of the letter dated L21512073 Ref. No.

H93473/C-1-lNGT-L58/Parya Shati/2023 issued

by U.P. Pollution Control Board regarding

deposit of interim / floor level compensation of

Rs. 1.B5 Crore upon the Applicant.

ANNEXURE A.834

Copy of the letter dated 1215/2023 Ref. No.

H93473/C-LlNGT-L58/Parya Shati/2023 issued

by U.P. Pollution Control Board regarding

deposit of interim / floor level compensation of

Rs. L.85 Crore upon the Applicant.

ANNEXURE 4.84

copy of the letter dated 13/5/2023 Ref . No.

H93487|C-I/JAL /S 131-8 /2023 issued by U.P.

Pollution Control Board regarding Judgment

dated L5.1"t.2022.

ANNEXURE 4.85

Copy of the letter dated 1515/2023 Ref . No.

H93573/C-LINGT-LsS/ 2023 issued by U.P.

Pollution Control Board regarding Judgment

dated 15.LL2O22.

ANNEXURE A-86

Copy of the Compliance Report by the Applicant.

ANNEXURE 4.87

Copy of the Application dated t910512023 bV

the Applicant to the Ministry of Jal Shakti, Govt.
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94

93.

96

92

of Uttar Pradesh.

ANNEXURE 88

Copy of the letter dated 06/06/2023 Ref. No.
Hgs/47 /C-1lNGT-1s8/ 2023 issued by U.p.
Pollution Control Board regarding Judgment
dated I5.1.L2022 along with list of projects

including Applicant at Seríal No. 3g,

ANNEXURE A-89

Copy of the letter dated 09/06/2023 Ref. No.
Hgs/47 /C-LINGT-158/ 2023 issued by U.p.
Pollution Control Board regardíng Judgment
dated I5.L1..2O22 along with list of projects

including Applicant at Serial No. 3g.

ANNEXURE A-90

Copy of the Application dated 24/07/2023 by
the Applicant to the Chief Environmentat Officer
for consent validity after adjusting the fee of Rs.

Two Lacs.

AN RE

Copy of the lefter dated 2B/09/ZOZ3 Ref. No.
189656 / UPCCB / Greater Noida (UPPCBRO) /
CTO /both 2023 issued by U.p. pollution Control
Board to the Applicant with regard to the
Applicatio n ld 22t79I92.

ANNEXU RE A.92

Copy of the NO- OBJECTTON CERTTFTCATE No.
REGO032243 issued by Ground Water
Department (Namami Gange & Rural Water
Supply Department) Ministry of Jal Shakti,
Government of Uttar pradesh) valid from
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New Delhi

Dated: t8/312024
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NE\ry DELHI

ORIGINAL APPLICATION NO. 392/2022

IN THE MATTER OF:

Prasoon Pant & Ors.

Union of India & Ors

o o

Vs.

.Applicants

..Respondents

N IY
L

T

I' The Applicant has misused and abused the process of law for his vestedinterests and has fìled the above captioned original Application in order toextort money from the answering Respondent No. 36 M/s solitaire lnfrahome
Pvt. Ltd VVlp Homes & its innocent residents.

ll' The contents of the Grounds from para 22 to 32 are based on facts instead of
raising legal rights of the Applicant hence, are not maintainable and in fact .are
unsuslainable and untenable in the eyes of law. However, the inaction on the part of
the cohcerned Authorities in providing sanctioned water connection cannot be
attributed to the answering Respondent. The answering Respondent has installed
advance technology based rain water harvesting system for the preservation of the
Ground water Level. Hence, the answering Respondent has not contributed to the
depletion of the Ground Water Level.
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lll.Therefore, the Grounds are engineered instead of emphasising the real issues in

hand with regard to taking the measures for preservation of the Ground Water level

taking into consideration the augmentation of the requirement of water by the human

beings.

lV. The Prayers made from para i) to para v) by the Applicant are liable to be

rejected in view of the fact that the concerned authorities have already given

permission to the answering respondents to extract the ground water to augments

the requirement of the inhabitants due to failure of the concerned Government

Authorities to sanction supply water to the said inhabitants.

V. That the water was used for drinking purpose for the residents of the

Society and not for construction as the construction was completed way back

in the year 20L7.

Vl.That the imposition of the penalty arbitrarily without affording opportunity

of hearíng to the answering Respondent is against the principle of justice and

fair play. Hence, the imposition of exorbitant penalty is liable to be set aside at

its thresh hold.

VII.The Grounds raised by the Applicant in the Original Application are superfluous

engineered, untenable, unsustainable, baseless, motivated and the same facts are

amply evident by perusal of the facts and law that there was no fault on the part of

the answering Respondent rather the concerned Government was in total inaction in

providing drinking water connection to the Residents of the VVIP homes i.e. the

answering Respondent despite the bare fact that water connectíon was applied way

back by the Respondent to which no attention was paid by the concerned

Government Authority. Hence, default on the part of the concerned Government

Authorities cannot be attributed to the answering Respondent and its
i nhabitantslResidents.

The said issues of facts and law are elaborated herein below:-
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I

1'That the Applicant filed the above captíoned originar Apprication targeting severatother Respondents arrayed the answering Respondent as Respondent No. 36.

2'That the Hon'bre NGT , principar Bench, New Derhi passed certain directionsvide its Order dated L5.L1..2022 in the matter of OA No. 392/2022 inthe casetitled as prasoon pant & Anr. vs. union of rndia & ors. The rerevant paras ofthe said order are being produced herewith for the ready perusal of theHon'ble Tribunal as hereunder:_

'"' LL' Following the above order, we issue directions for sealing of a, i,egaltyoperatins bore wers ond recovery of compensotion for i;;; irìrortio, o¡ground water in the past considering the cost of such wqter with differentelement qnd cost of such water with deterrent erement ond the cost ofreprenishing ground water rever. rn absence of creor datq on these aspects.lnterim/floor level compensotion can be equor to ot reost 0.5% of the proiectcost of the pps, aport from remedior oction for future. ,;;;;:;ry depositcompensation with the respective District Maqttiar* iro ,ir'rårlii* wíthínone month from bdoy' failing which the Dístrict Magístrote wirt be free þ tukecoercíve' measures including fiting of theft.or", on|,nr, the projects extroctingground woters without permíssion and stopping the ongoing projects. Finarcompensotion may be assessed by the Joint commiftee comprising of RegionotDirector, cGWB' Northern Region/or his representotive of uttar prqdeshPollution Control Boord ond the District Mogistrate.

L2' The joínt committee moy orso consider the dota view poínt of the pps, ífany' filed' we olso direct that while grontíng consents, requirement of instaringdigital woter meþrs connected to centror servers may be rqid down. concernedestabrishment may be required to furnish an ,Approísar 
Report, with regard tothe quontity of ground woter avoilable for extraction in the øreo ondreplenishment meosures proposed by the concerned estqbrishment such os rainwater harvesting, sewoge treotment, use of sewage treated sewoge. Such
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Approisol report moy be duly verified by the Stote PCB by on appropriote

mechanism. Such Project proponents may olso undertoke meosures to

compensote environment, particulorly augmenting water quontity ønd improve

woter quality by offorestotion, education qnd other meosures which moy be

mentioned in the consent conditions and NOCs for extraction of ground woter.

Further, in respect of establishments hoving woter supply from the locol bodies

and olso extracting ground, there should be seporote digitol meosures in

respect of both sources.

L3.We also direct the concerned statutory regulators to look into ønd reguløte

use of potoble water can be used to augment availability of potoble woter for
drinking. lf consents/NOCs ore not opplied for within one month, the

estoblishments may be closed by the State PCBs, lf filed such applicotions may

be exomined within next one month.

1-4.The Stofes other thon Uttor Prodesh moy also toke necessary oction on the

subject by issuing necessory SOP through their water resources Deportments

ond Stote PCBs within one month from today. The activities which need to

replace use of potoble water moy be listed ond mentioned in consents,

15.Report of status of compliance os on 30.04.2023 may be filed by the UP

Stote PCB, ofter compiling the relevont dato from the concerned District

Magistrotes by 15.05.2023 by e-moil ot iudicial -ngt@gov.in preferobly in the

form of seørchable PDF/OCR support PDF ond not in the form of lmage PDF.

1-6.Other directions in the order dated L7.L0.2022 in O.A No. 438/20L8 to the

extent opplicoble to present context moy olso be filed. The Joint Committee

may continue the work of inspection of the remoining projects ond adopt the

sqme cause of oction os in the present motter ond cover the octions token in

the next report.
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Any person aggrieved by this order wiil be free to move this Tribunar, if notsotísfied wíth the approach of the committee in the motter.,,

3.That certain steps were taken by the Uttar pradesh pollution Control Boain complíance of the directions issued by the Hon'ble Green Tribunal New Delhiin OA No.392/2022 t¡tled as prasoon p & Anr. Vs. Uníon of lndia & Ors. and
ant

rd

reen

the report of the status of compliance was placed before the Hon,ble Tribu nalvide its communication dated 15/5 /2023 to the Registrar National GTribunal. The copy of the said letter is annexed herewith as NEXUR EA.

4'That the concerned Government in compliance of Hon,ble NGT order datedL5'Lr'2022 issued notices regarding deposition of Floor Level compensation0'5 % of project cost to the answering Respondent project against iregarextraction of ground water despite the fact that the project of thedevelopment of the infrastructure was completed way back and the water wasbeing used for drinking and other miscellaneous purposes by the Residents ofthe VVrp Homes, the answering Respondent herein. rt is arso important tomention that the impugned demand was iregary and arbitrariry imposedunder the guise of the order dated 15/rr/2022 in a5 much the answeringRespondent vide its several comrRunícations includíng the communicationdated 8/4/2022 ít was duly informed to the Greater Noida rndustriarDevelopment Authority that dairy fresh water requirement is 3g5 KLD as perenvironmentar ctearance granted by the state Lever Environmentar rmpactAssessment Authority from GNIDA.

S'That the answèring Respondent had already applied for lvoc for bore well onaccount of insufficient water supply/no water supply Or.,i"-a"ncernedAuthority' Hence' the Applicant could not have been penalised for no fault onthe part of the Applicant.
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6.That it is a matter of record that the Applicant applied for NOC for the use of

ground water from Central Ground Water Authority (CGWA) which was

pending till the year 2O2O when the CGWA team inspected the site. The said

team was duly informed that the answering Respondent had already filed

Application for use of ground water due to insufficient/no water provided by

the Authority.

7.That the impugned Notice dated L2l5/2O23 and all other notlces issued prior

to the Order dated L2/5/2023 and subsequent notices issued thereafter are

illegal per se and in fact have been issued without application of mind in as

much as it is a matter of fact that the concerned authority failed to do the

needful and rather under the guise of the Order dated t5.11,.2022 wrongly

issued the said impugned notice/order imposing huge penalty without having

any basis for the same whatsoever.

8.That the Ground water Department (Namami Gange & Rural Water Supply

Department), Ministry of Jal Shakti, Government of Uttar Pradesh vide its

electronically generated letter dated 19/612023 has granted bulk user of

ground water NOC to the Applicant bearing NO-OBJECTION CERTIFICATE:

REGO032243 valid from I5l6/2023 to 1'416/2028.

9.That despite the required NOC in favour of the answering Respondent with

regard to the extraction of Ground Water, the Uttar Pradesh Pollution Control

Board vide its Notices is threatening the Applicant for initiating coercive

measures under the guise of the Order dated I5III/2022 passed by the

Hon'ble National.Green Tribunal in OA No.329/2022 titled as Prasoon Pant &

Anr. Vs. Union of lndia & Others.

1g.Hence, the Order dated 121512023 imposing penalty for extraction of

ground water without NOC is totally illegal per se as such the onus was on the

concerned Authority to grant NOC upon the Application of the Applicant which
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was made much prior to the order dated 15.1.L.2022 passed by this Hon,brePrincipal Bench in o'4. No.392/2o22 tn case titled as prasoon pant & Anr. vs.Union of lndia & Ors.

LL'That the Hon'ble National Green Tríbunal vide the said order datedL5/tr/2o22 specifically observed and granted permission to the aggrieved toapproach the Hon'ble National Green Tribunal against the vindictive approachof the Committee in the matter.

"Any person aggrieved by this order wilt be free to move this Tribunal, if notsotisfied with the opprooch of the committee in the metter.,,

L2'That the cGWA team wrongly informed the uttar pradesh pollution controlBoard (uPPCB') with regard to extraction of Ground water when ín fact theNoc was already granted for bore weil pump by the concerned Authority.

That the UPPCB has further initiated action under water (prevention andcontrol of poilutio) Act, 1974 against the answering Respo-ndent issued by thestate Board erroneously.

13'That the competent Authority has erred in issuing notice despite the factthat the answering Respondent was not covered under the definition ofproject as mentioned in the Order dated LS/11,/2022.

L4'That the answering Respondent duly informed about the.Application forNOC renewal to the uttar Pradesh Poltution Control Board (uppcB ) vide tetterdated 22.12.2022.

L5'That the answering Respondent vide its . retter dated 2g.r2.2022 arsorequested District Magistrate for ndt sealing the bore wells as such the Noc/
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renewal of NOC was pending before the UPGWD for both the bore wells. That

the answering Respondent vide the said letter dated 28/1.2/2022 specifically

wrote to the District Magistrate, Gautam Budh Nagar as under:

"This is to request your good self thot we have oround 900 fomilies residíng in

the high rise society. Currently, we don't hove Gango woter supply from greater

Noido authority qnd we ore continuously pursuing for Gango woter supply.

Currently, Greøter Noido tndustriol Development Authority has not provided

Gonga wøter supply to our society snd borewell is the only source of water.

Currently we ore hoving 02 borewells of 1-0 HP eoch. We have applied online

opplícation ot Nivesh Mitra Portql for Ground water extroction in UP Ground

Woter Department, which is presently pending with UPGWD side.

Therefore, we request you kindly do not seol the borewells till we get Ganga

Woter Supply from the Authority , os humonitarion ground of bosic needs of
obove fomilies."

L6.That the answering Respondent ha_s obtained NOC for ground water

abstraction. The copy of the said NOC is being annexed herewith as ANNEXURE

A-92

l7.That it is a matter of record that the water was used for drinking purpose

for the residents of the Society and not for construction as the construction

was completed way back in the year 2OI7.

L8.That the machines of STP were on maintenance and hence, STP report was

wrong in as much as the answering Respondents got attested the STP water
from private laboratories finding the water within permissible limits/standards.
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19.That in view of the above the imposition of the fine to the tune of Rs. j..g5
Crore plus 15 lakhs is arbitrary, itlegal and unsustainable even in the eyes of
law.

20'That ín view of the above submissions of facts and law it is crystal clear that
the answering Respondents is adversely affected and is aggrieved hence, the
Applicant is entitled to be impleaded as necessary and proper party in the
above captioned OA No. 392/2022 titled as Prasoon pant & Anr. Vs. Union of
lndia & Others

2L'That the answering Respondents filed application for appropriate directions
and for stay of the interim demand in the principles of natural justice, equity
and fair play.

MOST RE SPECTFUttY SHOWETH:

l.That the above captioned petition is pending adjudication before the Hon,ble
Tribunal and certain directions were passed by the Hon'ble Tribunal in the said
matter.

2'That the Hon'ble NGT , Principal Bench, New Delhi passed certain directions
vide its order dated 15.n'.2022 in the matter of oA No. 392/2o22 in the case
titled as Prasoon Pant & Anr. Vs. Union of lndia & ors. The relevant paras of
the said order are being produced herewith for the ready perusal of the
Hon'ble Tribunal as hereunder:-

'"' L7. Following the obove order, we issue directions for seoling of ott it'tegatty
operoting bore wells and recovery of compensqtion for ittegat extraction of
ground water in the past considering the cost of such woter wíth different
element and cost of such water with deterrent element and the cost of
replenishing ground woter level. ln obsence of cleor dato on these aspects.
lnterim/floor level compensotion con be equol to qt leost. 0.s% of the project
cost of the PPs, oport from remedial oction for future. The pps moy deposit
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compensqtion with the respective District Mogistrotes and the Stote PCB wíthin

one month from todoy, failing which the Dístrict Mogistrate will be free to take

coercive measures including filing of theft coses ogoinst the projects extrocting

ground waters without permission ond stopping the ongoing projects. Finql

Compensotion moy be ossessed by the Joint Committee comprising of Regional

Director, CGWB, Northern Region/or his representotive of Uttar Prodesh

Pollution Control Board and the District Mogistrate.

L2. The joint Committee may also consider the dato view point of the PPs, if
any, filed. We olso direct thot while grønting consents, requirement of instolling

digital woter meters connected to central servers møy be laid down. Concerned

estoblishment may be required to furnish on 'Appraisal Report' with regord to

the quantity af ground wster availoble for extraction in the oreo ond

replenishment measures proposed by the concerned establishment such os roin

wøter horvesting, sewage treotment, use of sewoge treoted sewoge. Such

Approisal report may be duly verified by the Stote PCB by on appropriote

mechonism. Such Project proponents may olso undertoke meqsures to

compensate environment, porticulorly ougmenting woter quontity ond improve

wøter quality by offorestotion, educotion and other meqsures which moy be

mentioned in the consent conditions ønd NO-Cs for extraction of ground woter.

Further, in respect of establishments hoving woter supply from the locql bodies

and also extrocting gròund, there should be seporate dígítal meosures in

respect of both sources.

L3.We qlso direct the concerned statutory regulators to look into ond regulote

use of potable woter can be used to øugment ovailability of potable woter for
drinking. lf consents/NOCs ore not opplied . for within one month, the

estoblishments moy be closed by the Stote PCBs..lf filed such opplicotions may

be exomined within next one month.

L4.The Stofes other thon Uttor Prodesh may also take necessory oction on the

subject by issuing necessory SOP. through their water resources Deportments

978 



ond stote PCBs withín one month from todoy. The activities which need to
replaèe use of potable water may be listed and mentioned in consents.

L5.Report of stotus of comptiance os on i0.04.2023 may be fited by the tJp
stote PCB, after compíling the relevont dotq from the concerned District
Mogistrates by i.s.05.2023 by e-moit ot judicíot -ngt@gov.in preferabty in the
form of seorchobte pDF/oCR support pDF and not in the form of tmoge pDF.

1-6'Other directions in the order dated L7.L0.2022 ín o.A No.43g/2018 to the
extent applicable to present context may also be fited. The Joint committee
mqy continue the work of inspection of the remaining projects ond odopt the
some cquse of oction as in the present motter ond cover the actions token in
the next report.

Any person oggrieved by this order witt be free to move this Tribunal, íf not
satisfied with the approoch of the Committee ín the matter.,,

3'That certain steps were taken by the uttar pradesh po¡ution control Board
in compliance of the directions issued by the Hon,ble Green Tribunal New Delhi
in oA No.392/2022 titled as prasoon pant & Anr. Vs. union of rndia & Ors. and
the report of the status of compliance was placed before the Hon,b le Tribunal
vide its communication dated IS/5/2023 to the Registrar National Green
Tribunal. The copy of the said letter is annexed herewit h as ANNEX URE A-

4'That the Respondent in compriance of Hon'bre NGï order dated Ls.1,1,.2022
issued notíces regarding deposition of Floor Level compensation 0.5 % of
project cost to the Applicant project against illegal extraction of ground water.
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S.That the said impugned Notice issued regarding deposition of Floor Level

Compensation 0.5 % o1 project cost to the Applicant project against illegal

extraction of ground water despite the fact that the project of the

development of the infrastructure was completed way back and the water was

being used for drinking and other miscellaneous purposes by the Residents of

the VVIP Homes, the Applicant herein, lt is also important to mention that the

impugned demand was illegally and arbitrarily imposed under the guise of the

Order dated t5/t1./2022 in as much the Applicant vide its several

communications including the communication dated 8/412022 it was duly

informed to the Greater Noida lndustrial Development Authority that daily

fresh water requirement is 385 KLD as per environmental clearance granted by

the State Level Environmental lmpact Assessment Authority'from GNIDA.

6.That the Applicant had already applied for NOC for bore well on account of

insufficient.water supply/no water supply by the Concerned Authority. Hence,

the Applicant could not have been penalised for no fault on the part of the

Applicant.

7.That it is a matter of record that the Applicant applied for NOC for the use of

ground water from Central Ground Water Authority (CGWA) which was

pending till the year 2020 when thè CGWA team inspected the site. The said

team was duly informed that the Applicant had already filed Application for

use of ground water due to insufficient/no water provided by the Authority.

8.That the impugned Notice dated 121512023 and all other notices issued prior

to the Order dated L21512023 and subsequent notices issued thereafter are

illegal per se and in fact have been issued without application of mind in as

much as it is a matter of fact that the concerned authority failed to do the

needful and rather under the guise of the Order dated L5J.L2022 wrongly

issued the said impugned notice/order imposing huge penalty to the tune of

Rs. L.85 Crore and L5 Lakhs totalling 2 Crore of Rupees without having any

basis for the same whatsoever.
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9.Hence, the Order dated I2/5/2023 imposing penalty for extraction of ground
water without Noc is totally illegar per se as such the onus was on the
concerned Authority to grant NOC upon the Application of the Applicant which
was made mu'ch prior to the order dated rs.1,r.2022 passed by this Hon,ble
Principal Bench in O.A. No.392/2022in case titled as Prasoon pant & Anr. Vs.
Union of lndia & Ors.

lO.That the Ground water Department (Namami Gange & Rural water supply
Department), Ministry of Jal Shakti, Government of Uttar pradesh vide its
electronically generated letter dated tg/6/2023 has granted bulk user of
ground water Noc to the Applicant bearing No-oBJEcTloN cERTtFtGATE:
REGO032243 valid from IS/6/2023 to t4/6/2028.

11.That despite the required NOC in favour of the Applicant with regard to the
extraction of Ground Water, the Uttar Pradesh Pollution Control Board vide its
Notices is threatening the Applicant for initiating coercive measures under the
guise of the Order dated 15/II/2022 passed by the Hon'ble _National Green
Tribunal in OA No.329/2022 titled as Prasoon Pant & Anr. Vs. Union of lndia &
Others.

L2.That the Hon'ble National Green Tribunal vide the said Order dated
ß/1'1'/2022 specifically observed and granted permission to the aggrieved to
approach the Hon'ble National Green Tribunal against the vindictive approach
of the Committee in the matter.

"Any person oggrieved by this order wilt be free to move this Tríbunol, if not
satisfied with the opprooch of the committee in the motter."
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1-3.Hence, the Order dated L2l5/2O23 imposing penalty for extraction of

ground water without NOC is totally illegal per se as such the onus was on the

concerned Authority to grant NOC upon the Application of the Applicant which

was made much prior to the Order dated L5.tL.2O22 passed by this Hon'ble

Principal Bench in O.A. No. 392/2022 in case titled as Prasoon Pant & Anr. Vs.

Union of lndia & Ors.

L4.That the CGWA team wrongly informed the Uttar Pradesh Pollution Control

Board (UPPCB ) with regard to extraction of Ground Water when in fact the

NOC was already granted for bore well pump by the concerned Authority.

15. That the UPPCB has further initiated action under Water (Prevention and

Control of Pollutio) Act, I974 against the Applicant issued by the state Board

erroneously.That the Competent Authority has erred in issuing notice despite

the fact that the Applicant was not covered under the definition of project as

mentioned in the Order dated 15lLIl2022.

L6.That the Applicant duly informed about the Application for NOC renewal to

the Uttar Pradesh Pollution Control Board (UPPCB ) vide letter dated

22.L2.2022.

L7.That the Applicant vide its letter dated 28.L2.2022 also requested District

Magistrate for not sealing the bore wéllr as such the NOC/ renewal of NOC was

pending before the UPGWD for both the bore wells. That the Applicant vide

the said letter dated 2811212022 specifically wrote to the District Magistrate,

Gautam Budh Nagar as under:

'This is to request your good self thot we hove around 900 families residing in

the high rise society. Currently, we don't hove Ganga woter supply from greater
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Noida outhority ond we ore continuousry pursuíng for Gonga water suppty.
currently, Greater Noido tndustrial Development Authority has not provided
Gongo woter suppty to our society and borewelt is the only source of woter.
currently we are having 02 boreweils of 10 Hp eoch. we have apptied onrine
applicotion ot Nivesh Mitrq Portal for Ground woter extrqction ín t)p Ground
water Deportment, which ís presentry pending with IJpGWD side.

Therefore, we request you kindry do not sear the bore weils titt we get Gongo
water supply from the Authority , os humonitorian ground of bosic needs of
obove fomílies."

18'That the cGWA team wrongly informed the uttar pradesh pollution control
Board (uPPCB ) with regard to extraction of Ground water when in fact the
NoC was granted for bore weil pump by the concerned Authority.

L9'That the Applicant duly informed about the Application for Noc renewal tothe uttar pradesh poilution contror Board (uppcB ) vide retter dated
22.1,2.2022.

20'That the Applicant vide its letter dated 28.i,2.2022 also requested District
Magistrate for not sealing the bore wells as such the Noc/ renewal of Noc waspending before the UpGWD for both the bore wells.

2L'That the Applicant has obtained Noc for ground water abstraction. ThecopyofthesaidNoCisbeingannexedherewithas@j!À

22'That it is a matter of record that the water was used for drinking purpose
for the residents of the society and not for construction as the construction
was completed way back in the year 2OI7.
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23.That the machines of STP were on maintenance and hence, STP report was

wrong in as much as the Applicant got attested the STP water from private

la boratories fi ndi ng the water within pe rmissible li mits/sta nda rds.

24.That in view of the above the imposition of the fine to the tune of Rs. 1.85

Crore plus L5 lakhs totalling Rs.2 Crore, is arbitrary, illegal and unsustainable

even in the eyes of law.

25.1n view of the NOC granted by the concerned Authority no action and

penalty could have been imposed upon the Applicant by the UPPCB which has

further initiated action under Water (Prevention and Control of Pollution) Act,

I974 against the Applicant issued by the state Board.

BR¡EF FACTUAL MATRIX

Brief factual matrix is detailed hereunder for the ready perusal of the Hon'ble

Bench:

1.The State level Environment lmpact Assessment Authority, Directorate of

Environment U.P. its letter dated 0610U2OL6 issued environment clearance

for Group Housing Project of the Applicant. The copy of the Letter dated

06/Ot/2016 by State level Environment lmpact Assessment Authority,

Directorate of Environment U.P. for environment clearance for Group Housing

Project of the Applicant is being annexed herewith as ANNEXURE A-1.

2.The Ministry of Water Resources , RD & GR vide its Letter dated 2215/2OL8 Lo

the Applicant regarding NOC of extraction of Ground Water. The copy of the

Letter dated 22/5/2018 by Ministry of Water Resources , RD & GR to the

Applicant regarding NOC of extraction of Ground Water is being annexed

herewith as ANNEXURE A-2.
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3.The Applicant made application for ground water clearance permission The
copy of the Application No. 2i.-4 / 2172 / ue ¡ NF/20r7 for ground water
clearance permission by the Applicant for Residential Apartment is being
annexed herewith as ANNEXURE A-3

4. The Respondent vide its letter dated 1,5/7/2}tg granted consent to the
answering Respondent to establish New Unit / expansion / diversification
under the provisions of Water (Prevention and Control of pollution) Act,
r974.The copy of the letter dated r5/7/201,9 granting consent to establish
New Unit / expansion / diversification under the provisions of Water
(Prevention and Control of Pollution) Act, Ig74 is being annexed herewith as
ANNEXURE A-4.

5.The the U.P. Pollution Control Board vide its letter dated 31,/I2/ZOL9 the
permission/consent under Section 25/26 of the Water (prevention and Control
of Pollution) Act, 1974 granted by the U.P. Pollution Control Board to the
answering Respondent. The copy of the permission/consent dated 31,/I2/ZOtg
under Section 25/26 of the Water (Prevention and control of pollutíon) Act,
1974 granted by the U.P. Pollution Control Board to the Applicant is being
annexed herewith as ANNEXURE A-S.

6. The Applicant submitted point wise Compliance to the Chief Environmental
Officer C-1, U'P. Pollution Control Board. Copy of the point wise Compliance by
the answering Respondent addressed to the Chief Environmental Office r C-L,
u.P. Pollution control Board is being annexed herewíth as ANNEXU RE A-6.

7.The Applicant addressed point wise Compliance to the Chief Environmental
Officer C-L, U.P. Pollution Control Board Copy of the point wise Compliance by
the answering Respondent addressed to the Chief Environmental Office r C-!,
u.P. Pollution control Boarci is being annexed herewith as ANNEXURE A-7
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8.The U.P. Pollution Control Board granted permissíon to the answeiing

Respondent under Section 21,122 of the Air (Prevention and Control of

Pollution) Act, l-981 (as Amended). Copy of the permission/consent dated

3t/t21201,9 under Section 2t/22 of the Air (Prevention and Control of

Pollution) Act, 1981 (as Amended) granted by the U.P. Pollution Control Board

to the Applicant is being annexed herewith as ANNEXURE A-8.

9. the U.P. Pollution Control Board granted the permission/consent to the

Applicant under water (Prevention and control of pollution) having validity

period from 6/6/2019 to 6/6/2023 under Sectíon 25/26 of the Water

(Prevention and Control of Pollution) Act, t974 granted by the U.P. Pollution

Control Board to the answering Respondent, Copy of the permission/consent

under water prevention and control of pollutíon) having validity period from

6/6/2OLg to 6/6/2023 under Section 25/26 of the Water (Prevention and

Control of Pollution) Act, I974 granted by the U.P. Pollution Control Board to

the answering Respondent is being annexed herewith as ANNEXURE A-9.

L0.The U.P. Pollution Control Board communicated Conditions of Consent to

the answering Respondent. Copy of the Conditions of Consent dated

3I/I2l2Ot9 by the U.P. Pollution Control Board is being annexed herewith as

ANNEXURE A.10.

L1.That the answering Respondent further submitted point wise Compliance to

the Copy of the point wise Compliance Report of queries by the answering

Respondent with certificate is being annexed herewith as ANNEXURE A-11.

L2.The answering Respondent submitted the point wise Compliance Report of

queries by the answering Respondent with certificate. The copy of the said

Compliance Report is being annexed herewith as ANNEXURE A-114.
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13'That the competent Authority state Ground water Management Authority,
uttar Pradesh copy of the letter dated 22/3/2021, issued by the competent
Authority state Ground water Management Authority, uttar pradesh with
regard to non action on the Applications for Nocs is being annexed herewith
as ANN EXUR E A-12.

L4'That the answering Respondent submitted point wise compliance Report
dated June 2022. copy of the point wise compliance Report dated June 2022
submitted by the answering Respondent addressed to the chief Environmental
offícer c-1, u.p. poilution contror Board is being annexed herewith as
ANNEXU RE A.13.

l5'That the answering Respondent wrote to the Greater Noida lndustriat
Development Authority requesting for not to sear the bore weil. The copy of
the letter dated 8/4/2022 by the answering Respondent to the Greater Noida
lnd

t4
ustrial Development Authority is being annexed herewith as ANN EXU RE A.

L6'The answering Respondent got tested the samples from the Noida Testing
Laboratories which gave report finding the test samples satisfactory. The copy
of the Test certificate by Noida Testing Laboratories issued on 20/5/2022
regarding sampling and analysis data of the answering Respondent unit ís
being annexed herewith as ANNEXURE A_1.5.

L7. The answering Respondent got tested the samples from the Noida festing
Laboratories which gave report finding the test samples satisfacto ry. The copy
of the Test certificate by Noida Testing Laboratories issued on 18/6/ZZ
regardíng sampling and anarysis data of the answering Res
being annexed herewith as ANNEXU RE A-16.

pondent Unit is
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18.The answering Respondent further got tested the samples from the Noida

Testing Laboratories which gave report finding the test samples satisfactory.

Copy of the Consent letter dated t5/7/2022 to the answering Respondent by

Uttar Pradesh, Pollution Control Board providing consent to establish for

expansion under the provisions of Water (Prevention and Control of Pollution)

Act,L974 as amended and Air (Prevention and Control of Pollution) Act, L974

as amended regarding environmental compliance report by the answering

Respondent to the Directorate of Environment UP is being annexed herewith

as ANNEXURE A-164.

L9. The answering Respondent further submitted the environmental

compliance report to the Directorate of Environment UP. The copy of the letter

dated 191712022 regarding environmental compliance report by the answering

Respondent to the Directorate of Environment UP is being annexed herewith

as ANNEXURE A-17.

20. The answering Respondent further submitted the environmental

compliance report to the Directorate of Environment UP. Copy of the letter

dated L91712022 regarding environmental compliance report and Certificate

by the answering Respondent to the Directorate of Environment UP is being

annexed herewith as ANNEXUR A-18.

21-.The answering Respondent submitted the point wise Compliance Report

dated 1710912022 of queries by the Applicant with certificate to the U.P.

Pollution Control Board. The copy of the point wise Compliance Report dated

L7/09/2022 of queries by the answering Respondent with certificate to the

U.P. Pollution Control Board UP is being annexed herewith as ANNEXURE A-19.

2l.fhatthe U.P. Pollution Control Board vide its letter dated 01,/1,0/2022 wrote

to the answering Respondent. The copy of the letter dated t/L0/2022 by the
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U.P. Po llution control Board to the answering Respondent is being annexed as
URE A.20.AN

23'That the answering Respondent made request to the u.p. pollution cont
Board for adjustment of answering Respondent in Fee of Rs. Two Lac o

rol

nly
against Air and Water Consent and for grant of consent validit y. The copy of
the letter dated 1's/ro/2022 by the answering Respondent to the U.P. Pollu tíon
control Board for adjustment of Application Fee of Rs. Two Lac on ly against Air
and water consent and for grant of consent varidíty UP is being annexed
herewith as ANNEXURE A-zt.

24'Thar the District Magistrate, Gautam Budh Nagar issued office order dated
30/rr/2022 bearing No. j.073lNGT-54/2 o22 by District Magistrate, Gautam
Budh Nagar with regard to constitution of the Joint committee in accordance
with order dated rs.tr.zo22 passed by Nationar Green Tribunar ín o.A. No.
392/2022 titled as prasoon pant & Anr.Vs. union of rndia & ors. copy of the
office order dated 3o/t1"/2o22 bearing No. 1073/NGT -54/2022 by District
Magistrate, Gautam Budh Nagar with regard to constitution of the Joint
Committee in accordance with order dated 1.s.1,1.2022 passed by National
Green Tribunal in o.A. No.392/2022 titled as prasoon pant & Anr Vs. Union of
lndia & Ors. is being annexed herewith as

25.That t
the answ

he u.P. Pollution control Board issued Notice through News paper to
ering Respondent for depositing compensation equal to at least o.s %of the Project cost and for coercive measures by respective District

Magistrates pursuantto the order dated 15.L1..2022 passed by National Green
Tribunal in o'A' No' 392/2022 titled as Prasoon Pant & Anr.Vs. union of lndia &
ors. The copy of the office order dated s/1.2/2022 bearing No. 109g/NGT_
54/2022 by u'P. Pollution control Board to the answering Respondent for
depositing compensation equal to at least 0.5 % of the project cost and for
coercive measures by respective District Magistrates pursuant to the order
dated 1'5.rr.2o22 passed by National Green Tribunal in o.A. No. 392/2022
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titled as Prasoon Pant & Anr.Vs. Union of lndia & Ors. is being annexed

herewith as ANNEXURE A-23.

26.That the U.P. Pollution Control Board issued Notice Copy of the Office Order

dated 5/t2/2022 bearing No, 1099/NGT-54/2022 by U.P. Pollution Control

Board to the answering Respondent for depositing compensation equal to at

least 0.5 % of the Project Cost and for coercive measures by respective District

Magistrates pursuant to the Order dated 1,5.LI.2022 passed by National Green

Tribunal in O.A. No. 392/2022 titled as Prasoon Pant & Anr.Vs. Union of lndia &

Ors. The copy of the said notice/order is being annexed herewith as is being

annexed herewith as ANNEXURE A-24.

27.That the U.P. Pollution Control Board issued letter to the Applicant for

depositing compensation equal to at least 0.5 % of the Project Cost and for

coercive measures by respective District Magistrates pursuant to the Order

dated L5.1-1.2022 passed by National Green Tribunal in O.A. No. 392/2O22

titled as Prasoon Pant & Anr.Vs. Union of lndia & Ors. The copy of the Office

Order dated 5/1212027 bearing No. 1100/NGT-5412022 by U.P. Pollution

Control Board to the answering Respondent for depositing compensation

equal to at least 0.5 % of the Project Cost and for coercive measures by

respective District Magistrates pursuant to the Order dated t5.11'.2022 passed

by National Green Tribunal in O.A. No. 392/2022 titled as Prasoon Pant &

Anr.Vs. Union of lndia & Ors. is being a nnexed herewith as ANNEXURE A-25.

28.That the U,P. Pollution Control Board to the answering Respondent issued

office order to the Applicant dated 5lI2/2O22 bearing No. 1L01/NGT-54/2022

by U.P. Pollution Control Board to the answering Respondent for depositing

compensation equal to at least 0.5 % of the Project Cost and for coercive

measures by respective District Magistrates pursuant to the Order dated

L5.Lt.2O22 passed by National Green Tribunal in O.A. No.392/2022 titled as

Prasoon Pant & Anr.Vs. Union of lndia & Ors. The copy of the Office Order

dated 5/12/2022 bearing No. 1101/NGT-54/2O22 by U.P. Pollution Control
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Board to the answering Respondent for depositing compensation equal to at
least 0.5 % of the project Cost and for coercive me by respective Districtas u res
Magistrates pursuant to the Order dated 15.LI.ZO22 passed by National Gree'n
Tribunal in O.A, No.392/2022 titled as prasoon pant & Anr.Vs. Union of lndia &
Ors. is being annexed herewith as ANN EXURE A-26.

29'That the u'P' Pollution Control Board to the answering Respondent for
depositing compensation equal to at least 0.5 % of the project cost and forcoercive measures by respective District Magistrates pursuant to the orderdated 1s.1"1..2022 passed by Nationat Green Tribunal in o.A. No. 392/2022
titled as prasoon pant & Anr.Vs. union of rndia & ors. The copy of the offíceorder by u'P' Pollution control Board to the answering Respondent fordepositing compensation equal to at teast 0.5 % of the project cost and forcoercive measures by respectíve District Magistrates pursuant to the orderdated 7s.1'1'.2022 passed by Nationâr Green Tribunar in o.A. No. 392/2022
titled as prasoon pant & Anr.vs. union of rndia & ors. NExuBE A-2?.

30'That the u'P' Pollution control Board issued office order dated s/r2/2022
to the Applicant' The copy of the office order dated s/r2/2022 bearing No.1-103/NGT-'4/2022 by. u.p. poilution contror Board to the Appricant fordepositing compensation equal to at least 0.5 % of the project cost and forcoercive measures by respective District Magistrates pursuant to the orderdated rs.tr.2o22 passed by National Green Tribunal in o.A. No. 392/2022titled as Prasoon pant & Anr.Vs. union of rndia & ors. is being annexed
herewith as ANNEXURE A-28.

3L'That the u'P' Pollution control Board issued office order dated s/12/2022
to the answering Respondent. The copy of the office order dated s/r2/2o22
bearing No. 1104/NGT-54/2022 by u.p. poilution contror Board to the
answering Respondent for depositing compensation equal to at least 0.5 % ofthe Project cost and for coercive measures by respectìve oistri.r vtrgistrates
pursuant to the order dated L5.1"t.2022 passed by National Green Tribunal in
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O.A. No. 392/2022 titled as Prasoon Pant & Anr.Vs. Union of lndia & Ors. is

being annexed herewith as ANNEXURE A-29.

32.That the U.P. Pollution Control Board issued Office Order dated 5lL2/2O22

to the answering Respondent. The copy of the Office Order dated 511,2/2022

bearing No. 1105/NGT-54/2022 by U.P. Pollution Control Board to the

answering Respondent for depositing compensation equal to at least 0.5 % of

the Project Cost and for coercive measures by respective District Magistrates

pursuant to the Order dated L5.LL2O22 passed by National Green Tribunal in

O.A. No. 392/2022 titled as Prasoon Pant & Anr.Vs. Union of lndia & Ors. is

being annexed herewith as ANNEXURE A-29

33.That the U.P. Pollution Control Board issued Office Order dated 5/I2/2O22

to the answering Respondent. The copy of the Office Order dated 5/L2/2022

bearing No. 1L06/NcT-5412022 by U.P. Pollution Control Board to the

answering Respondent for depositing compensation equal to at least 0.5 % of

the Project Cost and for coercive measures by respective District Magistrates

pursuant to the Order dated 1.5.1I.2022 passed by National Green Tribunal in

O.A No. 392/2022 titled as Prasoon Pant & Anr.Vs. Union of lndia & Ors. is

being annexed herewith as ANNEXURE A-30.

34.That the U.P. Pollution Control Board issued Office Order dated 5/1212022

to the answering Respondent. The copy of the Office Order dated 5/1"2/2022

bearing No. 1107/NGT-54/2022 by U.P. Pollution Control Board to the

answering Respondent for depositing compensation equal to at least 0.5 % of

the Project Cost and for coercive measures by respective District Magistrates

pursuan.t to the Order dated 15.LL.2022 passed by National Green Tribunal in

O.A. No. 392/2022 titled as Prasoon Pant & Anr.Vs. Union of lndia & Ors. is

being annexed herewith as ANNEXURE A-31.
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35'That the U.P. Pollution Control Board issued office order dated s/t2/2022
to the answering Respondent. The copy of the office order dated 5/L2/2o22
bearing No. i.1OslNGT-54/2022 by u.p. portution contror Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the order dated 1'5.L1'.2022 passed by National Green Tribunal in
o'A' No. 392/2022 titled as Prasoon Pant & Anr.Vs. Union of lndia & ors. is
being annexed herewith as ANNEXURE A-32.

36'That the U'P. Pollution Control Board issued office order dated s/t¡/zOzz
to the answering Respondent. The copy of the office order dated s/j-2/2022
bearing No. 1109/NGT-s4/2022 by u.p. poilution contror Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated L5.tI.2022 passed by National Green Tribunal in
o'A' No. 392/2022 t¡tled as Prasoon Pant & Anr.Vs. Uníon of lndia & ors. ís
being annexed herewith as ANNEXURE A-33.

37'That the U'P. Pollution Control Board issued office order dated 
's/t2/2022

to the answering Respondent. copy of the office order dated s/L2/2022
bearing No. 1110/NGT-s4/2022 by u.p. poilution contror Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the order dated L5.t1'.2022 passed by National Green Tribunal in
o'A' No' 392/2022 titled as Prasoon Pant & Anr.Vs. Union of lndia & ors. The
copy of the said order is being annexed herewith as ANNEXURE A-34.

38'That the U.P. Pollution control Board issued office order dated s/t2/2022
to the answering Respondent. The copy of the office order dated 5/1,2/2022
bearing No' 1111/NGT-s4/2022 by u.p. poilution contror Board to the
answering Respondent for depositing compensation equ.al to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
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pursuant to the Order dated 15.L1..2022 passed by National Green Tribunal in

O.A. No. 39212022 titled as Prasoon Pant & Anr.Vs. Union of lndia & Ors. is

being annexed herewith as ANNEXURE A-35.

39. That the U.P. Pollution Control Board issued Office Order dated 5112/2022

to the answering Respondent. The copy of the Office Order dated 511212022

bearing No. L112/NGT-5412022 by U.P. Pollution Control Board to the

answering Respondent for depositing compensation equal to at least 0.5 % of

the Project Cost and for coercive measures by respective District Magistrates

pursuant to the Order dated t5.1,1,.2022 passed by National Green Tribunal in

O.A. No. 39212022 titled as Prasoon Pant & Anr.Vs, Union of lndia & Ors. is

being annexed herewith as ANNEXURE A-36.

4O.That the U.P. Pollution Control Board issued Office Order dated 51t212022

to the answering Respondent. Copy of the Office Order dated 511212022

bearing No. L113/NGT-54/2022 by U.P. Pollution Control Board to the

answering Respondent for depositing compensation equal to at least 0.5 % of

the Project Cost and for coercive measures by respective District Magistrates

pursuant to the Order dated. t5.L1".2022 passed by National Green Tribunal in

O.A. No. 39212022 titled as Prasoon Pant & Anr.Vs. Union of lndia & Ors. The

copy of the said Order is being annexed herewith as ANNEXURE A-37.

 l.That the U.P. Pollution Control Board issued Office Order dated 51L212022

to the answering Respondent. Copy of the Office Order dated 511212022

bearing No. L114lNGT-54/2022 by U.P. Pollution Control Board to the

answering Respondent for depositing compensation equal to at least 0.5 % of

the Project Cost and for coercive measures by respective District Magistrates

pursuant to the Order dated 1,5.t'1,.2O22 passed by National Green Tribunal in

O.A. No. 392/2022 titled as Prasoon Pant & Anr.Vs. Union of lndia & Ors. The

copy of the said Order is being annexed herewith as ANNEXURE A-38.
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42.That the U.P. Pollution Control Board issued Office Order dated S/I2/2022
to the answering Respondent. copy of the office order dated 5/1,2/2022
bearing No. LLL5/NGT-54/2022 by u.P. Pollution control Board to the
answering Respondent for depositing compensation equal to at least O.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated I5.U,.2022 passed by National Green Tribunal in
O.A. No.392/2022 titled as Prasoon Pant & Anr.Vs. Union of lndia & Ors. The
copy of the said order is being annexed herewith as ANNEXURE A-39.

43.That the U.P. Pollution Control Board issued Office Order dated S/1,2/2A22
to the answering Respondent. copy of the office order dated s/rz/2022
bearing No. 11L6/NGT-54/2022 by u.P. Pollution control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.t1,.2022 passed by National Green Tribunal in
O.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of lndia & Ors. The
copy of the said Order is being annexed herewith as AN E

44.That the u.P. Pollution control Board issued office order dated 5h2/2022
to the answering Respondent. copy of the.office order dated 5/1,2/2022
bearing No. 1117/NGT-54/2022 by U.P. pollution Control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 1,5.1'L.2022 passed by National Green Tribunal in
O.A. No. 392/2022 titled as Þrasoon Pant & Anr. Vs. Union of lndia & ors. The
copy of the said Order is being annexed herewith as AN RE -4L.

45.That the U.P. Pollution Control Board issued Office Order dated S/1,2/2O22
to the answering Respondent The copy of the office order dated s/I2/2022
bearing No. 1llslNGT-54/2022 by U.P. pollution Control Board to rhe
answering Respondent for deposíting compensation equal to at least 0.5 % of
the Project Cost and for coercive measures- by respective District Magistrates
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pursuant to the Order dated 15.1,t.2O22 passed by National Green Tribunal in

O.A. No.392/2022 titled as Prasoon Pant &Anr. Vs. Union of lndia & Ors. The

copy of the saíd Order is being annexed herewith as ANNEXURE A-42.

46.That the U.P. Pollution Control Board issued Office Order dated 5/L212022

to the answering Respondent. Copy of the Offíce Order dated 5/L212022

bearing No. 1119/NGT-54/2022 by U.P. Pollution Control Board to the

answering Respondent for depositing compensation equal to at least 0.5 % of

the Project Cost and for coercive measures by respective District Magistrates

pursuant to the Order dated L5.1,t.2022 passed by National Green Tribunal in

O.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of lndia & Ors. The

copy of the said Order is being annexed herewith as ANNEXURE A-43.

47.That the U.P. Pollution Control Board issued Office Order dated 5/12/2022

to the answering Respondent. Copy of the Office Order dated 5/L212O22

bearing No. LL20/NGT-54/2022 by U.P. Pollution Control Board to the

answering Respondent for depositing compensation equal to at least 0.5 % of

the Project Cost and for coercive measures by respective District Magistrates

pursuant to the Order dated L5.tt.2022 passed by National Green Tribunal in

O.A. No.39212022 titled as Prasoon Pant &Anr. Vs. Union of lndia & Ors. The

copy of the said Order is being annexed herewith as ANNEXURE A-44

48.That the U.P. Pollution Control Board issued Office Order dated 5/L2/2022

to the answering Respondent. Copy of the Office Order dated 5/L2/2O22

bearing No. 112L/NGT-54/2022 by U.P. Pollution Control Board to the

answering Respondent for depositing compensation equal to at least 0.5 % of

the Project Cost and for coercive measures by respective-District Magistrates

pursuant to the Order dated 1,5.1,t.2O22 passed by National Green Tribunal in

O.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of lndia & Ors. The

copy of the said Order is being annexed herewith as ANNEXURE A-45.
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49.That the U.P. Pollution Control Board issued Office Order dated S/I2/2O22
to the answering Respondent. Copy of the Office Order dated 5/L2/ZOZ7
bearing No. LL22/NGT-54/2022 by u.p. pollution control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 15.1"1.2022 passed by National Green Tribunal in
O.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Uníon of lndia & Ors. The
copy of the said Order is being annexed herewíth as ANNEXURE A-46.

SO.That the U.P. Pollution Control Board issued Office Order dated S/L2/2022
to the answering Respondent. Copy of the Office Order dated S/L2/2O22
bearing No. 1123/NGT-54/2022 by u.P. pollution control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated L5.1.L.2022 passed by National Green Tribunal in
O.A. No. 392/2022 titled as Prasoon Pant &Anr. Vs. Union of lndia & Ors. The
copy of the said Order is being annexed herewith as ANNEXURE A-47.

51.That the U.P. Pollution Control Board issued Office Order dated 5/t2/2O22
to the answering Respondent. Copy of the Office Order dated S/.LZ/2OZ7
bearing No. 1.L24/NGT-54/2022 by u.p. pollution control Board to the
answering Respondent for depositing compensation equal to at least 0.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated 1"5.IL.2O22 passed by National Green Tribunal in
o.A. No. 392/2022 titled as Prasoon Pant & Anr. vs. union of lndia & ors.

52,That the U.P. Pollution Control Board issued Office Order dated 2O/L2/ZOZ2

to the answering Respondent. Copy of the Office Order dated 20/12/ZO2Z
bearing No. 1200/NGT-54/2022/L2 by U.P. Pollution Control Board to the
answering Respondent for depositing compensation equal to at leastO.5 % of
the Project Cost and for coercive measures by respective District Magistrates
pursuant to the Order dated I5.1L.2O22 passed by National Green-Tribunal in
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O,A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of lndia & Ors. The

copy of the said Order is being annexed herewith as ANNEXURE A-48.

53.That the U.P. Pollution Control Board issued Office Order dated 201t212O22

to the answering Respondent. Copy of the Office Order dated 20/12/2022

bearing No. 1200/NGT-5412O221I3 by U.P. Pollution Control Board to the

answering Respondent for depositing compensation equal to at least 0.5 % of

the Project Cost and for coercive measures by respective District Magistrates

pursuant to the Order dated 15.L1,.2O22 passed by National Green Tribunal in

O.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of lndia & Ors. The

copy of the said Order is being annexed herewith as ANNEXURE A-49.

54.That the U.P. Pollution Control Board issued Office Order dated 20/t2/2O22

to the answering Respondent. Copy of the Office Order dated 2O/I2/2O22

bearing No. 1200/NGT-5412O2211-4 by U.P. Pollution Control Board to the

answering Respondent for depositing compensation equal to at least 0.5 % of

the Project Cost and for coercive measures by respective District Magistrates

pursuant to the Order dated L5.L1,.2O22 passed by National Green Tribunal in

O.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of lndia & Ors. The

copy of the said Order is being annexed herewith as ANNEXURE A-50.

55.That the U.P. Pollution Control Board issued Office Order dated 20/t2/2022

to the answering Respondent, The copy of the Office Order dated 2O/t2/2O22

bearing No. 1200/NGT-54/2022/I5 by U.P. Pollution Control Board to the

answering Respondent for depositing compensation equal to at least 0.5 % of

the Project Cost and for coercive measures by respective District Magistrates

pursuant to the Order dated t5.IL.2022 passed by National Green Tribunal in

O.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of lndia & Ors. The

copy of the said Order is being annexed herewith as ANNEXURE A-51.
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56'That the u.p. poilution contror Board issued office orde r dated 20/72/2022to the answering Respondent. Copy of the Office Order dated 2O/t2/2022bearing No. 1200/NGT-54/2022/16 by U.p. Pollution Control Board to theanswering Respondent for depositing com pensation equal to at least O.S % ofthe Project Cost and for coercive measur es by respective District Magistratespursuant to the Order dated j,5.U,.2022 passed by Natíonal Green Tribunal inO.A. No. 392/2022 titled as prasoon pant & Anr Vs. Union of lndia & Ors. Thecopy of the said order is being annexed herewith as ANN EXUR EA.52.

57'That the u'P' Pollution control Board issued office order dated 20/1,2/2022to the answering Respondent. copy of the office order dated 20/1,2/2022bearing No. 1200/NGT-'4/2022/17 by u.p. potution contror Board to theanswering Respondent for depositing compensation equal to at least 0.5 % ofthe Project cost and for coercive measures by respective District Magistratespursuant to the order dated L5.u..2022 passed by Nationar Green Tribunar ino'A' No. 392/2022 titred as prasoon pant & Anr. vs. union of rndia & ors. ThecopyofthesaidorderisbeingannexedherewithasN@53.

58'That the u.p. porutíon contror Board issued office o rder dated 20/t2/2022to the answering Respondent. The copy of the Office order. dated 20/ I2/2o22bearing No. 1200/NGT-54/2022/1 by U.p. Pollution Control Board to theansweríng Respondent for depositing com pensation equal to at least O.5 % ofthe Project Cost and for coercive measu by respective District Magistratesres
pursuant to the Order dated L5.U..2022 passed by National Green Tribunal inO.A. No. 392/2022 titled as prasoon pant & Anr. Vs. Union of lndia & Ors. Thecopy of the saíd Order ís being annexed herewith as EXU E A-54.

59.The answering Respondent wrote to the UppCB vide its letter dated22/1,2/2022. The copy of the letter dated 2 2/1,2/2022 by the answeringRespondent to the UppCB. The copy of the
herewith as NEX RE

said Order is being annexed
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60.The U.P. Pollution Control Board to the answering Respondent for

depositing compensation The copy of the Office Order dated 23/L2/2023

bearing No. 12L4INGT-54/2022 by U.P. Pollution Control Board to the

answering Respondent for depositing compensation equal to at least 0.5 % of

the Project Cost and for coercive measures by respective District Magistrates

pursuant to the Order dated 15.IL.2022 passed by National Green Tribunal in

O.A. No. 392/2022 titled as Prasoon Pant & Anr. Vs. Union of lndia & Ors. is

being annexed herewith as ANNEXURE A-55.

61.The U.P. Pollution Control Board to the answering Respondent for

depositing compensation equal to at least 0.5 % of the Project Cost and for

coercive measures by respective District Magistrates pursuant to the Order

dated 15.1,I.2022 passed by National Green Tribunal in O.A. No. 392/2022

titled as Prasoon Pant & Anr. Vs. Union of lndia & Ors. Copy of the Office Order

dated 23/L2/2022 bearing No, 1215/NGT-54/2022 by U.P. Pollution Control

Board to the answering Respondent for depositing compensation equal to at

least 0.5 % of the Project Cost and for coercive measures by respective District

Magistrates pursuant to the Order dated L5.LT.2O22 passed by National Green

Tribunal in O.A. No.39212022 titled as Prasoon Pant & Anr. Vs. Union of lndia

& Ors. is being annexed herewith as ANNEXURE 554.

62.That the answering Respondent wrote letter dated 2811212022 to the

Respondent. The copy of the letter dated 28/12/2022 by the answering

Respondent is being annexed herewit h as ANNEXURE A-558.

63.That the U.P. Pollution Control Board wrote to the answering Respondent

for depositing compensation The copy of the Office Order dated 0910L/2023

bearing No. 1276/NGT-541202211 by U.P. Pollution Control Board to the

answering Respondent for depositing compensation equal to at least 0.5 % of

the Project Cost and for coercive measures by respective District Magistrates

pursuant to the Order dated 15.tt.2\22 passed by National Green Tribunal in
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o'A' No' 392/2022 titled as Prasoon Pant & Anr. Vs. Union of lndia & ors. is
being annexed herewith as ANNEXURE A-56.

64'That the u'P' Pollutíon control Board wrote to the answering Respondent
for depositing compensation vide its office order dated rg/01./2023. ïhe copy
of the office order dated Lg/or/2023 bearing No. i.4i.5/NGT-54/20z2by u.p.
Pollution control Board to the Applicant for depositing compensation equal to
at least 0'5 % of the Project cost and for coercive measures by respective
District Magistrates pursuant to the order dated 1s.r,.2022 passed by
National Green Tribunal in o.A. No.392/2022 titled as prasoon pant & Anr. Vs.
union of lndia & ors. is being annexed herewith as ANNEXURE A-57.

65'That the answering Respondent made representation to the U.p. pollution
control intimating compliance of conditions. The copy or ihe Letter dated
30/0I/2023 by the answering Respondent to the U.p. poilution control
intimating compliance of conditions is being annexed herewith as ANN URE
A-58.

66'That the answering Respondent received Lab Report regardi ng inlet water
by Apex testing and Research Laboratory. The copy of the Lab Report dated
3t/0L/2o23 issued to the answering Respondent regarding inlet wa ter by Apex
testing and Research Laboratory is being annexed herewith as ANN EXURE A-
59.

67. That the answerîng Respondent
by Apex testing and Research Labo
31,/0L/2023 issued to the answering
testing and Research Laboratory is

60.

received Lab Report regarding inlet water
ratory. The copy of the Lab Report dated
Respondent regarding inlet water by Apex

being annexed herewith as A URE A-
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68. That the answering Respondent received Lab Report regarding outlet water

by Apex testing and Research Laboratory. The copy of the Lab Report dated

31.101.12023 issued to the answering Respondent regarding outlet water by

Apex testing and Research Laboratory is being annexed herewith as

ANNEXURE A.61.

69. That the water bill raised to the answering Respondent by the concerned

water Department i.e. Greater Noida lndustrial Development Authority. The

copy of the water bill / water charges cum payment intimation dated

07/02/2023 issued against the water connection of the Applicant is being

annexed herewith as ANNEXURE A-62.

70. That the Greater Noida lndustrial Development Authority issued Notice

dated 07102/2023 for-water bill payment to the answering Respondent. The

copy of the Letter dated 07/02/2023 by Greater Noida lndustrial Development

Authority with regard to Notice for water bill payment to the answering

Respondent is being annexed herewith as ANNEXURE A-63.

7L. That the U.P. Pollution Control Board wrote Letter dated 07 /O2/2O23 to the

answering Respondent. The copy of the Letter dated 07/02/2023 by U.P.

Pollution Control Board to the Applicant is being annexed herewith as

ANNEXURE A-64.

72.IhaT the copy of the Office Order dated 09/02/2023 bearing No. 1553/NGT-

5412023 by U.P. Pollution Control Board to the answering Respondent for

depositing compensation equal to at least 0.5 % of the Project Cost and for
coercive measures by respective District Magistrates pursuant to the Order

dated t5.n".2022 passed by National Green Tribunal in O.A. No. 39212022

titled as Prasoon Pant & Anr. Vs. Union of lndia & Ors. is being annexed

herewith as ANNEXURE A-65.
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73.That the copy of the office order dated og/o2/2o23 bearing No. L554/NGT-
54/2023 by u.P. Pollution control Board to the answering Respondent for
depositing compensation equal to at least 0.5 % of the project Cost and for
coercive measures by respective District Magistrates pursuant to the Order
dated t5.Lr.2o22 passed by National Green Tribunal in o.A. No. 392/2022
titled as Prasoon pant & Anr. Vs. union of rndia & ors. is being annexed
herewith as ANNEXURE A-66.

74.That the copy of the office order dated og/02/2023 bearing No. 1"555/NGT-
54/2023 by U.P. Pollution control Board to the answering Respondent for
depositing compensation equal to at least 0.5 % of the project Cost and for
coercive measures by respective District Magistrates pursuant to the Order
dated t5.1.1,.2o22 passed by National Green Tribunal in o.A. No. 392/2022
titled as Prasoon pant & Anr. vs. union of rndia & ors. is being annexed
herewith as AN EXURE 7.

75.That the copy of the office order dated 0g/o2/2o23 bearing No. 1556/NGT-
54/2023 by u.P. Pollution control Board to the answering Respondent for
depositing compensation equal to at least 0.5 % of the project cost and for
coercive measures by respective District Magistrates pursuant to the Order
dated 1'5.L1'.2o22 passed by Nationar Green Tribunar in o.A. No. 392/2022
titled as Prasoon pant & Anr. vs. union of rndia & ors. is being annexed
herewith as AN URE

76.That the copy of the office order dated 09/02/2023 bearing No. 1556/NGT-
54/2023 by U.P. Pollution Control Board to the answering Respondent for
depositing compensation equal to at least 0.5 % of the project Cost and for
coercive measures by respective District Magistrates pursuant to the Order
dated 1'5.1,1..2022 passed by National Green Tríbunal in o.A. No 392/2022
titled as Prasoon pant & Anr. Vs

herewith as AN
Union of lndia & Ors. is being annexed
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77.fhat the copy of the six monthly Environmental Compliance Report dated

13/2/2023 submitted by the answering Respondent is being annexed herewith

as ANNEXURE A-70.

78.That the copy of the six monthly Environmental Compliance Report dated

t3/2/2023 submitted by the answering Respondent ís being annexed herewith

as ANNEXURE A-71.

79.That the copy of the letter dated 2L10212023 issued by Greater Noida

lndustrial Development Authority (GNIDA) for payment of water bill is being

annexed herewith as ANNEXURE A-72.

8O.That the copy of the Lab Report dated 22/0212023 issued to the answering

Respondent regarding inlet water by Apex testing and Research Laboratory is

being annexed he rewith as ANNEXURE A-73.

81.That the copy of the Lab Report dated 2210212023 issued to the answering

Respondent regarding outlet water by Apex testing and Research Laboratory is

being annexed herewith as ANNEXURE A-74.

82.That the copy of the Lab Report dated 2110312023 issued to the answering

Respondent regarding outlet water by Apex testing and Research Laboratory is

beíng annexe d herewith as ANNEXU A-75.

83.That the copy of the letter dated t7 /312023 issued by U.P. Pollution Control

Board regarding illegally operating bore wells is being annexed herewith as

ANNEXURE A.76.
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84.That the copy of the letter dated 24/3/2)23issued by U.P. Pollution ControlBoard regarding itegaty operating bore wets is bei ng annexed herewith asANN EXURE A-77.

85.That in compliance of Hon,ble NGT Order dated 1.5.1 1,.2022, UppCB vide ítsletter vide its letter dated 03.04.2023 requested to U.p. Ground WaterDepartment to take action against defa projects under Uttar pradeshulter
Ground Water (Management and Regutation ) Act, 20L9 also. The copy ofGazette Notification issued by the U.p. pollut ion Co ntrol Board vide its letterdated 3/4/2023 is being annexed herewith as ANN EXURE A-78

86'That the answering Respondent vide letter dated L4/4/2o23written to theu'P' Pollution controt Board regarding ímposition of cost of Rs. L5 Lac. Thecopy of the retter dated 1,4/4/2023 wrítten by the answering Respondent tothe u.P. pollution contror Board regarding imposition of cost of Rs. r.5 Lacimposed on bore wells through publication in News papers is being annexedherewith as ANNEXURE A-79.

87' That the u.p. poilution contror Board vide its retter dated 18/04/2023written to the Hydrologist/ Nodal Offícer regarding action against erringProjects. The copy of the letter dated 1g/4/2023 issued by U.p. pollution
Control Board to Hydrologist/ Nodal Officer regarding action against erringProjects is being annexed herewith as A EXU RE

88.That the Ro Greater Noida sent E-mair dated 1,g/4/2023 to the u.p.Pollution contror Board regarding order dated Ls.1,1,.2022. The copy of the E_mail dated t8/4/2023 sent by Ro Greater Noida to u.p. pollution control Boardregarding order dated 1'5'1'1'.2022 is being annexed herewith as ANNEXURE A-81.
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89. That the answering Respondent gave water sample regarding inlet water to

the Apex testing & Research Laboratory. The copy of the Lab Report dated

09.05.2023 issued to the answering Respondent regarding inlet water by Apex

testing & Research Laboratory is being annexed herewith as ANNEXURE A-

81A.

9O.That the U.P. Pollution Control Board vide its letter dated L2l5/2023 Ref .

No. H93473/C-1lNGT-L59/Parya Shati/2023 imposed interim/ floor level

compensation of Rs. 1.85 Crore upon the answering Respondent as detailed at

serial No. 38 The copy of the letter dated t2/512023 Ref. No. H93473/C-

L/NGT-158/Parya Shati/2023 issued by U.P. Pollution Control Board imposing

interim/ floor level compensation of Rs, l-.85 Crore upon the A answering

Respondent as detailed at serial No. 38 is being annexed herewith as

ANNEXURE A.82.

91.That the U.P. Pollution Control Board vide its letter dated I2/5/2O23 Ref.

No. H934731C-LlNGT-158/Parya Shali/2023 wrote regarding deposit of

interim/ floor level compensation of Rs. L.85 Crore upon the answering

Respondent. The copy of the letter dated L21512023 Ref. No. H93473/C-

L/NGT-L58/Parya Shatil2}Z3 issued by U.P. Pollution Control Board regarding

deposit of interim I floor level compensation of Rs. 1.85 Crore upon the

answering Respondent is being annexed herewith as ANNEXURE A-83.

92. That the U.P. Pollution Control Board vide its letter dated I2/5/2023 Ref .

No. H93473/C-L/NGT-L58lParya Shati/2023 wrote regarding deposit of

interim/ floor level compensation of Rs. L.85 Crore upon the answering

Respondent. The copy of the letter dated L21512023 Ref. No. H93473/C-

1/NGT-15ï/Parya Shati/2023 issued by U.P. Pollution Control Board regarding

deposit of interim I floor level compensation of Rs. L.85 Crore upon the

Applicant is being annexed herewith as ANNEXURE A-834.
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93.That the U.P. Pollution Control Board wrote letter dated t3/5/2O23 bearing
Ref. No. H93487/C-L/JAL /S I3L8 /2023 regarding Judgment dated 15.L1,.2022.

The copy of the letter dated L3/5/2023 Ref. No. H93487 /C-1,/JAL/S 1313 /2023
issued by U.P. Pollution Control Board regarding Judgment dated I5.It.2022 is

being annexed herewith as ANNEXURE A-84.

94.That the U.P. Pollution Control Board vide its letter dated t5/5/2023
bearing Ref. No. H93573/c-I/NGT-L58/ 2023 written regarding Judgment
dated L5.IL2O22 The copy of the letter dated t5/5/2023 Ref. No. H93573/C-

L/NGT-158/ 2023 issued by U.P. Pollution Control Board regarding Judgment
dated L5.I7.2O22 is being annexed herewith as ANNEXURE A-8S.

95. That the answering Respondent submitted Compliance Report. The copy of
the Compliance Report by the answering Respondent is being annexed
herewith as ANNEXURE A-86.

92A.That the answering Respondent made Application dated 19/05/2023 to
the Ministry of Jal shakti Govt. of uttar pradesh. The copy of the said

Application dated t9/05/2O23 to the Ministry of Jal Shakti Govt. of Uttar
Pradesh is being annexed herewith as ANNEXUR A-87.

96. That the U.P. Pollution Control Board vide its letter dated 06/06/2023
having Ref. No. H95/47/C-LINGT-158/ 2023 intimated Judgment dated
L5.r1".2022. The copy of the letter dated oG/06/2023 Ref. No. H9s/a7/c-
L/NGT-158/ 2023 issued by U.P. Po.llution Control Board regarding Judgment
dated 15.1J'.2022 along with list of Projects including answering Respondent at
Serial No. 38 is being annexed herewith as ANNEXURE A-88.

97. That the answering Respondent sought Lab Report dated 09/06/2023
regarding inlet water by Apex testing and Research Laboratory. The copy of the
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Lab Report dated 09/0612023 issued to the answering Respondent regarding

inlet water by Apex testing and Research Laboratory is beíng annexed herewith

as ANNEXURE A-89

98. That the answering Respondent vide Application dated 19/0612023 wrote

to the Ministry of Jal Shakti, Govt. of Uttar Pradesh. The copy of the

Application dated t9/06/2023 by the Applicant to the Ministry of Jal Shakti,

Govt. of Uttar Pradesh is being annexed herewith as ANNEXURE A-894.

99.That the answering Respondent wrote to the Chief Environmental Officer

for consent validity after adjusting the fee of Rs. Two Lacs. The copy of the

Application dated 24/0712023 by the Applicant to the Chief Environmental

Officer for consent validity after adjusting the fee of Rs. Two Lacs. is being

annexed herewith as ANNEXURE A-90.

100.That the U.P. Pollution Control Board wrote to the answering Respondent

letter dated 28/08/2023 Ref. No. 189656 / UPCCB / Greater Noida (UPPCBRO)

/ CTO / both 2023. The copy of the letter dated 28/08/2023 Ref. No. 139656 /
UPCCB / Greater Noida (UPPCBRO) / CTO / both 2023 issued by U.P. Pollution

Cóntrol Board to the answering Respondent with regard to the Application ld

22179L92 is being annexed herewith as ANNEXURE A-91.

L0L.That the Ground Water Department (Namami Gange & Rural Water Supply

Department) Ministry of Jal Shakti, Government of Uttar Pradesh) issued NO-

OBJECTION CERTIFICATE.No. REGO032243 to the answering Respondent for

the period from from 15/06/2023 to 1"4/06/2028. The copy of the NO-

OBiECTION CERTIFICATE No. REGO032243 issued by Ground Water

Department (Namami Gange & Rural Water Supply Department) Ministry of Jal

Shakti, Government of Uttar Pradesh) valid from 1510612023 lo 1,410612028.

ANNEXURE A-92.
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102'That the answering Respondent has no other option than to approach thís
Hon',ble tribunal agaínst the illegalities being committed by the Respondents.
Hence this Application.

103'The answering Respondent reserve its rights to place on record additional
documents in support of its case and the relief being sought herein by way of
the present Application.

L04'That the answering Respondent has not filed any other Applícation before
any other forum other than the present Application filed before this Hon,ble
Tribunal.

105'That the answering Respondent has a strong prima facie case and the
balance of convenience rie in favour of the answering Respondent. That
irreparable loss and injury shall cause to the answering Respondent in case the
prayers made herein are not granted in favour of the answering Respondent.

L06'That the answering Respondent reserve its rights to file additional
documents as and when the same are received by the answering Respondent
and crave leave of the Hon'bre Tribunar for the same.

L07' The answering Respondent filed Application for stay to the effect of the
Notice datéd L2/5/2023 and all other notices issued to the answering
Respondent by the competent Authority & by uttar pradesh pollution control
Board (uPPcB) pursuant to the order dated Ls/lL/zoz2 passed in the above
captioned oA No' 392/2022 titled as Prasoon Pant & Anr. vs. union of lndia &others' The answering Respondent further prayed to restrain the District
Magistrate , Greater Noida, uttar Pradesh from taking any coercive measures
against the answering Respondent pursuant to the impugned Notice dated
1'2/5/2023 issued by the uttar Pradesh Potlution control Board (uppcB) The
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answering Respondent further prayed to stay the illegal and arbitrary Demand

towards penalty of Rs. 1.85 Crore and 15 lakhs totalling Two Crore ímposed

víde Order dated I2/5/2O23 and subsequent thereto respectively upon the

Applicant VVIP Homes by the Uttar Pradesh Pollution Control Board.

ANNEXURE A-84 & ANNEXURE A-85 respectively. The answering Respondent

further prayed to restrain the Competent Authority / Uttar Pradesh Pollution

Control Board (UPPCB) from sealing the bore wells which are providing water

to the Residents of VVIP Homes on account of insufficient water provided by

the Greater Noida Development Authority and till the Ganga water is made

available to the inhabitants of the Applicant VVIP Homes.

PARAWISE REPLY:

Para I & ll need no reply being matter of record

lll. The contents of the para under reply is denied being wrong, false and incorrect as

the Application is barred by limitation as such the limitation as prescribed U/s14 of

the said Act is of 8 months from the date of cause of action first arose.

2.The contents of the para under reply are engineered with regard to extraction of

ground water in Noida extention. 1 of facts brief: matter of record

3. The contents of the para under reply is denied being wrong, false and incorrect. lt

is a matter of fact that there is no illegal extraction of ground water by the answering

Respondent. lt is the matter of record that during the construction of the project. That

the answering Respondent was arranging or purchasing water from other sources

like STP of other projects and the project was completed in phases/towers during

2017 to 2Aß. The answering Respondent time and again applied to GNIDA to

provide the water supply but same was not provided .by the concerned Authority.

That the inaction on the part of the concerned Authority cannot be termed any fault

on the part of the Respondent.
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5' The contents of the para under reply is denied being wrong, false and incorrect. lt
is a matter of fact that there is no illegal extraction of ground water by the answering
Respondent' lt is the maiter of recoid that no illegal extraction was done by the
answering during the period of construction i.e. from 2013-201T and during the
construction of the answering Respondent was arranging or purchasing water from
other sources like STP of other projects. Whole construction work was conducted
after due clearance from concerned departments however water connection was not
provided by the GNIDA

6' The contents of the para under reply is denied being wrong, false and incorrect.
Ïhe contents of the para under repry are not pertaining to the answering
Respondent' lt is a matter of fact that there is no illegal extraction of ground water by
the answering Respondent. lt is the matter of record that during construction water
was taken from different authorities from sTP. After completion of construction
requests were made to GNIDA for water connection however supply was not given
to Project proponent. construction was completed in 2017 hence Noc was applied
in 2a17 however no extraction was made during zo13-201g.

7' The contents of the para under reply is deníed being wrong, false and incorrect.
The contents of the para under repry are not pertaining to the answering
Respondent' lt is a matter of fact that there is no illegal extraction of ground water by
the answering Respondent. lt is the matter of record that during construction water
was taken from different authorities from STP. After completion of construction
requests were made to GNIDA for water connection however supply was not given
to Project proponent' constructíon was completed in 2017 hence Noc was applied
in 2017 however no extraction was made during 2Aß_201g.

8' The contents of the para under reply is denied being wrong, false and incorrect.
The contents of the para under reply are not pertaining to the answering
Respondent' lt is a matter of fact that there is no illegal extraction of ground water by
the answering Respondent. lt is the matter of record that during construction water
was taken from different authorities from srP. After completion of construction
requests were made to GNIDA for water connection however supply was not given
to the answering Respondent. construction was completed in 2017 hence Noc was
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applied in 2017 however no extraction was made during 2013-2019. The answering

Respondent was not extracting water without NOC during the construction period.

After, applying for NOC in 2019 and when GNIDA and other authorities did not paid

heed to the concern of the answering Respondent and failed to provided water

connection. Nevertheless, bulk NOC when approved was deemed to be in effect

since 2017. Annexure 87 of the lnterlocutory application for Stay filed by the

answering Respondent is Ref Ann 87 of lA. ln terms of constitution as well as

judgments passed by Hon'ble supreme court and Hon'ble High Courts lt was the

duty of state to provide clean drinking water to its residents.

9. The contents of the para under reply is denied being wrong, false and incorrect for

want of knowledge. The contents of the para under reply are not pertaining to the

answering Respondent. lt shows complete failure of the concerned authorities to

provide drinking water hence, for the inaction on the part of the concerned authorities

cannot be attributed to the answering Respondent.

10. The contents of the para under reply is denied being wrong, false and incorrect

for want of knowledge. The contents of the para under reply are not related to the

answering Respondent.

11. The contents of the para under reply is denied being wrong, false and incorrect

for want of knowledge. The contents of the para under reply are not related to the

answering Respondent.

12. The contents of the para under reply is denied being wrong, false and incorrect

for want of knowledge. The contents of the para under reply are not related to the

answering Respondent. lt shows complete failure of the concerned authorities to

provide drinking water hence, for the inaction on the part of the concerned authorities

cannot be attributed to the answering Respondent. However, it is reiterated that no

illegal extraction was ever made by the answering Respondent.

13. The contents of the para under reply is denied being wrong, false and incorrect

for want of knowledge. The contents of the para under reply are not related to the

answering Respondent.
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14. The contents of the para under reply is denied being wrong, false and incorrect.
They are imposing penalties upon Project Proponents merely on the presumption
that all PPs are defaulters and extracted water illegally. lt is no solution to the
problem. Alternative sources should be provided by the state to provide water would
only serve the purpose.

15' The contents of the para under reply is denied being wrong, false and incorrect.
The answering Respondent have applíed for NOC after due compliances and CTE
was granted from 06.06.2019 to 06,06.2023 (ref pg 156 of pDF of lA and 630 of
paper book). The Consent orders are annexed in lA Ref Ann 4. For Environment
clearance by SLËIAA; UP in 2016 Annexure A-1 be referred for ready perusal..

16' The contents of the para under reply are denied being wrong, false and incorrect.
The answering Respondent has been provided NOC for both the bore wells by the
concerned Government Authority. lt is of great relevance that subsequen¡y the
concerned authorities issued required NOC for the period 'from 2017-2022. The
answering Respondent also have advanced rain water harvesting system for
preservation of water.

17. The contents-of the para under reply are denied being wrong, false and incorrect.
The answering Respondent has been provided NOC for both the bore wells by the
concerned Government Authority

18' The answering Respondent has been provided NOC for both the bore wells by
the concerned Government Authority. The answering Respondent was compelled to
purchase water due to non providing the water connection by the concerned
authority. The water was used only after NOC applicatíon and when residents started
residing and water was not provided by GNOIA. Nevertheless, the NOC is granted
retrospectively.

19lo 21 need no reply for want of knowledge
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REPLY TO THE GROUNDS:

The contents of the Grounds from para 22 to 32 are based on facts instead of raising

legal rights of the Applicant hence, are not maintainable and in fact are

unsustainable and untenable in the eyes of law. However, the inaction on the part of

the concerned Authorities in providing sanctioned water connection cannot be

attributed to the answering Respondent. The answering Respondent has installed

advance technology based rain water harvesting system for the preservation of the

Ground Water Level. Hence, the answering Respondent has not contributed to the

depletion of the Ground Water Level.

Therefore, the Grounds are engineered instead of emphasising the real issues in

hand with regard to taking the measures for preservation of the Ground Water level

taking into consideration the augmentation of the requirement of water by the human

beings.

The Prayers made from para i) to para v) by the Applicant are liable to be rejected in

view of the fact that the concerned authorities have already given permission to the

answering respondents to extract the ground water to augments the requirement of

the inhabitants due to failure of the concerned Government Authorities to sanction

supply water to the said inhabitants.

ln view of the submissions made, hereinabove, the aOorie captioned OA is liable to

be dismissed and rejected at its thresh hold with exemplary cost and the prayers

made in the Application beating No. 748/2023 be allowed in terms of its Prayers in

the interest of justice and fair play

RES ENT NO. 36#
THROUGH:-
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 3921 2023

IN THE MATTER OF:

Prasoon Pant & Ors.

VERIFICATION

Verified on this

best of my personal

legal advice no part of it

suppressed there from.

ß''Y/R 
2024

.Applicants

Vs.

Union of lndia & Ors ...Respondents

AFFIDAVIT

l, Bhageshwar Tyagi S/o Sunder Lal Tyagi, Manager in the Respondent company

having its office at S-551, Shakarpur, New Delhi-110092, do solemnly affirm and

declare as under:-

That I am the Auth. Representative of the Respondent no.36 company in

the present Reply to Original Application and as such am fully conversant

with the facts of the case and competent to depose in respect of the same.

That the accompanying reply has been drafted by my counsel under my

instructions and I have gone through the contents of above reply and state

that the facts/position stated therein are true and correct to the best of my

knowledge and based on records and nothing there from has been

concealed or suppressed.

hat the accompanying reply may be read as part and parcel of the

sent affidavit as the same has not been repeated herein for the sake of

DE ONENT

1

2

"r

*

that the contents of

edge and legal pleadings

is false and no materia

reply are true and correct to the

are believed to be true under

I fact has been concealed or

JI,
oepffieHr

ICERTIFIEDTHATTHE
TOTHE

DEPoNEIfi
PERFECTTO

UNDERSTAND
BEFORE

DELHI

IDENTIFY
/ DEPONENT VVI.IO HAS

IN MY PRESËNCE,

D

RAJ PRASAD Ph.9818057940

s
SUPREME COURT OF INDIA

COMPOUND NEWDELI]I

Register Pg./Sl. No....,....

NoTARY DELH|-R 1e772 9918210721
GOVERNMENT OF INDIA

Re'jd. No.: 19772
-Date 

of ExPiry

03r<l Mar$ 2025

Raj Kumar
Delhi

SIGNED

IDENTIFIED \t $\.R
Ì\l-\
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